3437 Motion for Adjournment 1

[Shri V. P. Nayar]

as you have said, the question of juris-
diction has to be taken into considera-
tion, I submit that since the Central
Cabinet has 'gone into the question as
reported in the Press or is going into
the matter shortly, it is a matter which
gives us jurisdiction to consider what it
is about.

Shri M. S. Gurupadaswamy (Mysore):
The point is this. The Central Cabinet
is responsible to this House to give full
information about the happenings in
Travancore-Cochin in respect of the re-
signation of the previous Ministry and
the subsequent developments. The Cen-
tral Government has to come to a deci-
sion in this matter whether there should
be President’s rule or not. But, here, we
are concerned with one aspect of the
matter and that is, the Central Govern-
ment should not issue instructions to
the Rajpramukh to call only one par-
ticular leader and not any other leader
to form -the Ministry. It is a question
of propriety.

Mr. Speaker: I am now concerned
with the question of jurisdiction.

Shri M. S. Gurupadaswamy: Be-
cause it is a point of propriety as well

Mr. Speaker: Very well, the hon.
Member has nothing more to say. I am
anxious to know how this House is
clothed with jurisdiction or how the
Government is concerned.

The Minister of Home Affairs
‘(Pandit G. B. Pant): As you have
been pleased to observe, the Rajpra-
mukh has the primary jurisdiction in
the matter. The. complaint here is that
something undemocratic is being done.
I agree that something undemocratic is
being attempted by means of this ad-
journment motion. We are asked to im-
pose our will on the Rajpramukh who
has complete jurisdiction to exercise his
own discretion, whether the signatures
are genuine and whether the number is
60, 70 or even 90. That is not my con-
cern. The Rajpramukh is entitled to
form his own opinion and it is for him
to invite anybody to form the Govern-
ment; or, in case, he is satisfied that no
stable government can be formed, to
take such other steps as may be open
to him under the Constitution. So I do
not see how the Parliament can ask me
to direct the Rajpramukh to adopt un-
democratic ways at this stage. If aay
jPproclamation is issued, then it will come
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before the House and, under the law,
it will have an opportunity of expressing
its opinion.

Shrimati Renu Chakravartty (Basir- -
hat) : May I take it that the Central
Cabinet is not discussing it at all?

Mr. Speaker: Many things will be
discussed but the question is, so far as
the adjournment motion is concerned, is
it the responsibility of this Government
or is it the responsibility of the Rajpra-
mukh there. It will be certainly unde-
mocratic to seize the jurisdiction of the
Rajpramukh or allow this Government
to have supervisory control over the
Rajpramukh when the Constitution de-
finitely empowers the Rajpramukh to
decide who ought to be his Chief Minis-
ter. If perchance he does not allow any
person to serve as Chief Minister and a
proclamation is issued, then hon. Mem-
bers have ample jurisdiction to discuss
the matter. But, I do not think now it
is in the competence of this House to
discuss this matter. The adjournment
motion is, therefore, disallowed. ’

DEMANDS FOR GRANTS*

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos. 95, 96, 97, 98, 99, 100,
140, 141 and 142 relating to the Minis-
try of Transport. As the House is
aware, 3 hours have been allotted for
the Demands of this Ministry.

There are a number of cut motions
to these various demands. Hon. Mem-
bers may hand over the numbers of the
selected cut motions which they pro-
pose to move at the Table, within 15
minutes. I shall treat them as moved,
if the members in whose names those
cut motions stand are present in the
House and the motions are otherwise in
order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 minutes if necessary, for Leaders of
Groups.

DEMAND No. 95—MINISTRY oOF

- TRANSPORT
Mzr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 44,53,000 be granted to the
President to complete the sum

*Moved with the eidation of the Presid
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necéasary to defray the . .charges
which will come in course” of pay-
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DEMAND No. 100—MiSCELLANEOUS
DEPARTMENTS AND  EXPENDITURE
UNDER THE MINISTRY OF TRANSPORT

Demano No.

DeManD No.

ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Ministry of Transport’.”

DEMAND No. 96—PoRTs AND PILOTAGE

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 62,64,000 be granted to the
President to complete the sum nec-
essary to defray the charges which
will come in course of payment dur-
ing the year ending the 31st day of
March, 1957_,"in respect of ‘Ports

and Pilotage’. i
L4

LIGHTSHIPS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 98,73,000 be granted to the
President to complete the sum nec-
essary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Lighthouses and Lightships’.”

DeMAND No. 98—CEeNTRAL Roap Funp

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,99,30,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Central Road Fund'.”

(INCLUDING NATIONAL HIGHWAYS)

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,09,67,000 be granted to the
President to complete the sum nec-
essary to defray the charges which

DemManD No.

97—LIGHTHOUSES .AND

Demanp  No.
OUTLAY OF THE MINISTRY OF .TRANS-

99—COMMUNICATIONS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 40,24,000 be granted to the
President to complete the sum nec-
essary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of

> 9

Transport’.

ON PORTS
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4,40,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay on Ports’.”

DEMAND No. 141—CapPITAL OUTLAY

ON Roaps
M. Speaker: Motion moved:

“That a sum not exceeding
Rs. 12,97,08,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay on Roads’.”

142—OTHER CAPITAL

PORT

M. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,95,71,000 be granted to the
President to complete the sum
necessary to defray the charges:
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Other Capital Outlay of
the Ministry of Transport’.”

140—CaprrTaAL  OUTLAY

will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
'Commm_:ications (including Na-
tional Highways)’,”
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port and its policy.

As you know, the achievement of the
Ministry will be measured by the degree
of co-ordination it succeeds in bn'ng‘i‘:l!g
about in the deyelopment of the dif-
ferent forms of transport. If we loak into
the actual expenditure of the First Plan
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on Tra rt, we will arrive at the
figures which, 1 briefly submit to the
House, are as under. From 1951 to
1954 the expenditure on railways was
actually Rs. 200 crores while on roads
it was Rs. 59 crores. Now, from 1956
to 1961, in the Second Plan, the expen-
diture on railways is estimated to be
about Rs. 900 crores and on roads about
Rs. 268 crores. 1 agree that in this
country, railways are bearing the brunt
of something like ninety per cent. of the
traffic. But I think there is quite a lot
of room to increase our transport—whe-
ther it is road transport or whether it is
inland waterways—to such an extent
that the congestion on the railways can
be avoided. This can happen if the road
transport comes under a kind of co-
ordinated scheme in the country.

Now, so far as road transport itself is
concerned, 1 would like to draw your
attention to the fact that—as we see
the achievements or the activities of the
Ministry we find—although we had a
Central Board of Transport set up in
1947 it last met in January, 1953 and
not after that. That means about three
years ago. Of course, the Report says
that there had been meetings of the
Standing Cummittee, a sort of monthly
or bi-monthly meetings, but I think this
shows that not very much importance
is being attached to framing a co-ordi-
nated kind of road transport in the
country.

The other factor is that the constitu-
tional provisions in regard to the cons-
truction and maintenance of various
types of .roads have also thrown vary-
ing responsibilities on the Centre and
the States. I will give only two exam-
ples, Sir, with your permission. One is
the overlapping in taxation. For exam-
ple, in road traffic there is a lot of over-
lapping in taxation. The States have
been asked, and they are taking steps,
to put in taxation whether it is on pas-

senger traffic or goods traffic in such a

manner that it is not co-ordinated. I
submit that the incidence of this kind
of taxation in India—as I have seen
«the figures in other countries—has
reached a very high figure.

The other thing that I was going to
speak about was that the nationalisation
of passenger transport in this country
is not being pushed ahead with the
speed that it deserves. It is true that
Parliament has enacted the Road Trans-
m Corporation Act in 1950 and the

was that after this enactment the
States would follow one after the other
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and have their owa road transport and
come in the general scheme of natiom-
alised road transport. So far as pas-
senger traffic is concerned, what do we
find? We find that in the last year,
1955-56, one State only,—that is
PEPSU,—has come forward with the
proposal of nationalisation of road
transport. Although it is said that other
Srates 2r= looking into the matter they
have not in a majority of cases set up
any Road Transport Corporations. This
is a matter which I think must be gone
into in great detail, because in the coun-
try as it is today. we are well aware; the
Rouse ‘is well aware, the transport ar-
raugements in a number of cases where
it 15 left to private enterprise, passen-
ger traffic or goods traffic,—are far from
satisfactory. Moreover, it has also been
accepted, in the Second Five Year Plan
that, so far as road transport is con-
cerned nationalisation of passenger traf-
fic not only is conducive to the effi-
cient running of these services, provi-
sion of more comfort to the passengers
and to travel at lesser cost but is also
part of the national economy because
we spend large sums of money to build
up roads, we are opening up the coun-
try and therefore this system of nation-
alised transport is a stand-by which
earns and at the same time serves the
public at large. So I wish that this thing
is taken into consideration and more
and more States are asked to fall into
line. Maybe there are difficulties. I
know private operators in many States
—1I know especially the State of Pun-
jab has stood in the way—have their
own limited companies. Some have put
in lots of money in this road transport
business. But I think there is bardly
any reason why the State cannot pay
them off and nationalise the passenger
traffic as early as possible.

Now 1 would also like to make a
few observations about the Delhi Trans-
port Authority. As the House knows the
Delhi Road Transport Authority came
into existence six years ago. I had am
accasion to read a Press report. I was
not present in the House but I think the
hon. Minister was once asked a supple-
mentary question as to whether he was
aware that the working of the Delhi
Road Transport was the worst in the
whole of India so far as traffic was
concerned and, I think he admitted that
it was bad though it was not the worst!

+ So far as the Delhi Transport Autho-
rity is concerned, there are three grie-
vances that I have to put forward to
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the Minister in charge and 1 believe the ,

Members in this House will agree with
me. Those three are like this

first is, high fares are still prevalent. I
know that the fares that are being levied
at the present moment are 1948 fares.
The Report says so. 1948, the year
which has been taken as the basic year

for these fares, was an year only 3 .

vears after the war when the prices
were very high and money was easily
available. So the 1948 fares, I think,
were on the higher side. Therefore, in
1956 there must be some ground for
the revision of -these fares and the
lowering of these fares in certain cases
because I find—I have not much ex-
perience of road transport in other
States of India, but as compared to the
City of Bombay for example—that the
fares we pay in the Delhi Transport
Sesidrvice are very much on the higher
e.

[MR. SPEAKER in the Chair]

The other thing to which I would
like to draw your attention is the
rash driving indulged in by the people
of this Delhi Transport Service. As a
pedestrian—]  sometimes  walk; of
course, very often I might go in the
car and there too they are a menace so
far as driving is concerned—from a
pedestrian’s point of view the Delhi
Transport Service people are very rash.
1 think for these public transport vehi-
cles which carry 40 or S0 lives of men,
women, and children there must be a
certain norm, a certain kind of check
on the type of people that we employ
because they should not be a danger to
the men in the road. I was trying to
look at the figures here. Of course the
Delhi Transport Authority’s figures are
there showing how many buses are run
on the road, how many passengers are
being carried every day and so on, but
1 do not see here the number of acci-
dents which I believe is quite large.
‘This is most important because the driv-
ing, as I said, is rash and negligent.
When we go along the road what do
we see? In many cases the Delhi Trans-
port Authority buses are left on the
road with the mudguard gone or some
other part caved in. Why should a pub-
fic vehicle which is to carry so many
lives be driven in such a rash way? 1
think there is some ground here to go
into this question.

“The third thing I wanted to say was’
that there is paucity of shelters. With
the vagaries of weather—of course,
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there is not so much of rain here as
there is in Bombay or other parts of
the country—it is a necessity. There is
a paucity of shelters in all the bus-stops.
I think hardly 5 per cent of them have
shelters for the passengers and they
have to stand out in the open, in the
sun here in June when the season is
very hot, in long queues. I think some-
thing should be done on that score.

Lastly, I want to say that there is
paucity of buses. -Perhaps it is not the
paucity of buses so much, it is the way
that the time-table is set beécause we
have got 400 buses here as 1 see from
this Report. But the time-table is such
I think which needs looking into. Dur-
ing rush hours we find large queues of
people waiting at the bus-stops. Why
go elsewhere; let us look at the Secre-
tariat South Block bus-stop. We find at
this bus-stop which is so near us large
number of people waiting in the queue
for hours to go home because the buses
are not available and in whatever buses
are available they say: -“No space here.
It is absolutely’ crowded”.

Therefore, I have said then little
things about the Delhi Transport Autho-
rity. 1 am not saying this in any sort
of criticism of the Authority as such, if
they might take it as a hostile criticism.
All that 1 am trying to point out is that
charity begins at home. If we have a
transport system, if we are going to
nationalise transport in the country, if
we want the country and the public to
be transport-minded and travel in these
vehicles, 1 think we must start right
under our own wings here a road trans-
port system which should serve as a
model for the whole country.

1 might in the end say a few words
about the dire necessity of a kind of
Master Plan for transport development
in this country. As I tried to put for-
ward in the very beginning, although
we have a Central Board of Transport
it has not been meeting very often in
the last three years. Therefore my pro-
posal is, for whatever it is worth, that
to remedy the drawbacks of the trans-
port policy a kind of Transport Deve-
lopment Authority .might be set up or
a Transport Commission with high
powers may be appointed so that it
might bring about co-ordination in the
schemes of development of different
modes of transport and by doing that it
might prepare’ a co-ordinated scheme
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not only so far as road transport is-con-
cerned but also far inland waterways
-and shipping. .

12 NooN

Shri Mohanlal Seksena (Lucknow
Distt. cum Bara Banki Distt.) : I should
like to make some suggestions for
consideration of this House and the
Hon. Minister. Indeed, five years back
I had made a suggestion to the Finance
Minister in connection with economy
that the staff cars given to the various
Ministries and departments, may be
withdrawn and that the Transport
Ministry should maintain a fleet of cars
which may be given to the various
Ministries as and when they are needed.
I do not know whether any considera-
tion has been given to that suggestion
of mine. But 1 know that staff cars are
still there, and the funny thing is, their
number has gone up. You are aware,
and 1 think everyone here is aware, that
the staff cars have become a very big
source of wastage and extravagance.
Not only that. While officers are sup-
posed to work in the day-time, the staff
cars are often seen plying in the night
as well, and thank God, the staff cars
‘have not got tongues to wag, otherwise
many a reputation would become ab-
solute mud. .

1 think it is time for the Transport
‘Ministry to learn of the necessity for
keeping a separate fleet of cars for use
in office as the rcad corporations run
vehicles for the transport of the people.
Why can't it maintain a fleet of cars for
providing conveyance to the officers as
and when they are required? Recently,
.a case was brought to my notice. An offi-
cer of the status of Joint Secretary went
to Bombay from Delhi and stayed there
for a few weeks. During that period he
had requisitioned the services of a staff
«car from the Bombay Government, and
-all the time he was using the car, and
‘without bringing it to the notice of the
Ministry concerned, he continued -draw-
ing D. A. as well. Later on, when the
the Bombay Government made a de-
bit to the Central Government on ac-
count of the use of their car—the
amount came to a few thousands—this
thing was found out, and interested
parties began to work. Ultimately the
Pinance Ministry was  persuaded to
make that officer refund only a few
bundred rupees which he had drawn in
excess of D. A. while staying in Bom-
bay. So, this is how the staff cars are
‘being abused.
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I know that during wartime staff cars
were introduced and they were a neces-
sity then. But in Delhi, when we are
having so many cars plying for hire, why
should we maintain so many staff cars?
Suppose there are about a hundred or
more of staff cars now maintained,
I am sure the Transport Ministry, by
keeping only about 50 of them, can
efficiently and economically make ar-
rangements for the conveyance of the
officers as and when necessary. We
have got a Public Works Department
which does the conmstruction work for
all the Ministries; similarly, there is a
Government Press, which does the print-
ing work for all the departments. We
do not see each and every Ministry hav-
ing its own P.W.D. arrangements or its
own printing arrangements. So, why
should not the Transport Ministry have
a separate fleet of staff cars for the use
of all the Ministries? I ask the Minis-
ter to tell me whether this suggestion
which I made in 1951, to the Finance
Ministry, was ever considered by his
Ministry. If not, I would like him to
consider it. 1 shall take up the point
again when the Demands for Grants
under the Finance Ministry, is taken up
and make suggestions for economy.

I would like to refer to another form
of transport. I know in the so-called
atomic age, it becomes rather incongru-
ous to talk about this form of trans-
port, namely the bullock-cart. But be-
cause we talk of big things and of doing
them in a big way, the small things
escape our attention and also slip off
our hands. The small things matter
much more so far as the ordinary peo-
ple are concerned. Sometimes it is a,
question of life and death for them
and therefore, it should not be strange
when one talks of bullock-carts. As I
shall presently show, bullock-carts lift
more goods than all other modes of
transport combined, this can be proved
by facts and figures.

About six months back I wrote a
number of papers dealing with the dif-
ferent aspects of the Second Five Year
Plan. and one of them dealt with trans-
port. 1 seat them to the Chairman of
the Planning Commission, the Prime
Minister. I wonder whether the
hon. Minister of Transport had time to
go through it or even any of the officers
of the Transport Ministry has examined
it. Therein. 1 have showed that whether
we like it or not, we shall have to de-

upon the bullock-cart transport
for two or three decades to come. It is
aot. possible to- manage  otherwise. I



3473 Demand, for Grants

[Shri Mohanlal Saksena]
have shown that the .number of bullock-
carts has gone up. It is about 99 lakhs
now. It was about 83 lakhs in 1951. It
has since increased. Not only that. You
will find that we have got about
550,000 far flung villages throughout
the country. The Nagpur Plan in re-
gard to the roads, which was prepared
in 1943, envisaged that during a period
of ten years, if the road mileage could
be raised from about 2,60,000 to four
lakhs, then at least every village will be
brought within a distance of five miles
of a pucca road. Now, what is the per-
formance? I find that in the first Plan
period, they claim that one-third of the
target has been completed. Not only
that. During the last 13 years, ever
since the Nagpur Plan was formulated,
1 would like to know what has been the
progress of development in regard to
the roads? I am not satisfied with pro-
gress to the extent ‘one-third that they
claim to have made. 1 would like the
Minister to show by facts and figures
how many roads have been constructed
during the First Plan and how many
will be constructed during the Second
Plan period out of the 1,40,000 miles of
roads that was proposed as additional
mileage to be constructed by the Nag-
pur Plan. It is said in the second Plan
that nearly two-thirds would have been
completed by 1960. That is, within 17
years of the Nagpur Plan, they hope to
two-thirds of the target. I am not satis-
fied. I think there.is some mixing up of
the figures. I would like the Minister to
show by facts and figures how many
miles of roads will be built during the
next Plan period. Even if his proposals
materialise, what would be the result?
Even supposing two-thirds is done it
would mean that, at least one-third of
the villages will still remain beyond
five miles of a pucca road.

We are naturally fond of making
comparisons with other countries and
we aspire to come up to the standards
of the foreign countries. Now in re-
gard to roads, while ih India, we have
about 19°16 miles of roads—all forms of
roads—for every 100 square miles; in
England road mileage is 230; 103 in
US.A. and 95 in Germany. Our pro-
portion of road mileage to every 100
square miles is only one-tenth of that
m Great Britain. When we compare
road mileage with .the population of the
country, the percentage variation be-
comes still more significant. We find
that for every one lakh of populatioh
in England, they have got 392 miles of
roads. In U.S.A. it is 2,500 miles. In
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Germany, it is 265 miles, while in India,
it is only 89 miles. For every one lakh
of population, we have just 89 miles of
roads, while in U.S.A. it is about 2,500.
Therefore, whether we like it or not, we
shall have to depend upon this form of
transport, namely, bullock-cart for two
or three decades to come. I am sorry to
say that nothing ,is being done for it
It is said that it is the concern of the
State Governments. Many things are
the concern of the State Government
but still we are planning for the whole
country. We have a Transport Board
or a Transport Council—I do not know
what it is called. It meets very frequent-
ly. There was a recent meeting in Feb-
ruary. I would like to know whether
they have considered this problem.

After all, transport can be a very big
bottleneck. Even the Finance Minister
in his latest budget speech said that
whatever our plans or schemes might
be, unless the bottlenecks are removed,
they cannot be worked well. Amongst
the bottlenecks he referred to the bo!—
tleneck of transport.

We also know that the railways want-
ed more than Rs. 1,400 crores for pur-
poses of expansion of railways in order
to lift the additional quantity of goods
that would be available during the
Second Plan period, namely, 61 million
tons. As- against that, they have been
provided with only Rs. 1125 crores and.
the authorities feel that with that pro-
vision they may not be able to lift more
than 43 million tons. So what is to be
done? - I for one have got many sugges-
tions. Even with that money, with pro-
per savings and re-organisation and ra-
tionalisation of  transport, I feel we
should be able to lift that quantity of
goods. But for that 1 will take some:
other occasion.

Here I want to confine my observa-
tions to this mode of transport only. I
am grateful to the hon. the Prime
Minister for having raised this question:
in the National Development Council
meeting held on the 20th of January.
He brought it to the notice of the mem-
bers present that whatever the import-
ance of railways and -automobiles may
be, there is no denying the fact that
bullock-carts are lifting the bulk of the:
goods, and we have to improve the:
efficiency of bullock-carts. The hon.
Minister was present and he said that
he will put the question before the
Transport Council which was to meet
on the 6th or 7th February. I do not
know what has transpired and whlt
action if any has been taken.
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Not only that, a study group was ap-
pointed to study the transport problem.
I have gone through its report, a bulky
report. It has dealt with the railways.
It has devoted about 71 typed pages to
automobiles. They have also ‘referred
to inland waterways; but not a word
has been said about the bullock-carts as
if theg did not matter—this is our ap-
proach.

We have become so much engrossed
with big things and doing every thing
in a big way that we do not think of
these small things which will solve our
problem. So in my note I have sug-
gested that the situation requires that
we should nationalise transport. We
must lift goods by bullock-carts up to a
distance of 30 miles. They must lift
goods from the farm to the store house
in the village and from the village to
the nearest marketing town and so on.
Automobiles or trucks must lift the
goods up to a distance of 200 miles and
beyond that the railways. Thereby a
number of wagons will be available and
the competition will be avoided. Many
States have taken steps in the direction
of nationalisation of transport. But why
not the railways function in such a way
and remember that the other forms of
transport are auxiliary and not compe-
titors of railways? I am one of those
who believe' that the railways themsel-
ves should take into service bullock-
carts and automobiles and organise
their services in such a way that the
goods may be lifted from the streets
and delivered in thc streets. It may have
many other advantages. So- much of
corruption can be avoided. Leakage and
pilferage can also be avoided. Then the
most important consideration is the
volume of employment that it will pro-
vide. A very large number of persons
will be provided with employment.

The hon. Minister in the meeting of
the National Development Council had
said that for providing pneumatic tyres
they may have to give subsidy to the
bullock-carts and even if they pay Rs.
200 it will come to a huge figure. This
1s our approach, which I call the arith-
metical approach. 1 say that once you
show the villages that by having these
pneumatic tyres they are able to lift
more goods, they are able to do more
work and they are able to earn more
they will themselves come forward and
fit their bullock-carts with pneumatic
tyres. You have to do it only in the
beginning.' You begin thinking: there
are 99 lakhs bullock-carts and if we
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have to fit in pneumatic tyres for at
least one lakh bullock-carts, it would
be a very hi amount even if' we give
a subsidy of Rs. 200 each. I am trying
to organise a pioneer bullock-cart ser-
vice regularly in Delhi.

After all, we are going to invest over
200 crores of rupees in the cottage in-
dustries. The cottage industries will be
located in villages. Raw materials have
to be taken to the villages and the manu-
factured and finished products have to
be brought from the villages. How is
it to be done? The trucks will not
reach those villages. :

Mr. Speaker: The hon. Member's
time is up.

Shri Mobanial Saksena: I am going
to finish. These trucks will not reach
those vilages. Again railways are out
of the question. - Then how are you
going to take raw materials to, and the
finished products from, the villages? 1
think it is high time that we started a
pilot service or pilot schemes. My sub-
mission is that you may entrust this
work to the Khadi and Village Indus-
tries Board. They may have a small
board or a small committee for that
purpose. They will work for the im-
provement of these bullock-carts and
see how much they can help in easing
the problém of transport.

As 1 said, I have prepared a long
note and have made other suggestions.
But I am leaving it to some other occa-
sion. 1 hope the hon. Minister, if he
has not already read it, will go through
it and kindly let me know afterwards
as to what are his reactions.

I wanted to say something about
country-boats. We are talking so much
about steamers and ships. But I know
that thousands of country boats are re-

‘ maining idle without any work. Why

can't you utilise them? When we are
going to have planning and when we
know what the additional quantity will
have to be transported, why can’t we
put these idle boats and boatmen into-
service, give them some employment
and also solve to some extent the trans-
port problem of the country ?

Shri T. Sabrabhmanyam (Bellary):
While supporting the Demands relating.
*to the Transport Ministry I would like
to make some observations regarding
some matters.
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[Shri T. Subrahmanyam)]
I shall first take up the inland water-
ways afnd the development of railways.
The inland waterways were neglected
by the British colonial - interests. They
neglected the development of inland
waterways so that they may not com-
pete with the railways. For railways
everything had to be brought from
England. The rails, the rolling stock,
locomotives and* all these things were
manufactured in England and they
found a market here, whereas canals,
even though they provided water for
irrigation purposes and for drinking
purposes and also served as navigation-
al or inland waterways, were comple-
tely neglected. For strategic purposes
also railways were taken up. These rail-
ways were useful for raw materials
being taken to England and for con-
sumption goods to be dumped into
India. For these reasons the British
<olonial interests encouraged deliberate-
ly the expansion of railways and ig-

nored delibrately the expansion of irri-

gational and navigational canals. But,
mevertheless, this expansion of the rail-
ways has proved a great blessing to our
country. Today we have 34,278 miles
of railways in which we have invested
about Rs. 868 crores. It is a legitimate
source of pride, it is a blessing in dis-
guise and a great national asset, and we
must take it up and expand it. At the
same time I earnestly urge that these
inland transport and inland waterways
should be taken up seriously.

There are at present 5,500 miles of
inland waterways of which the import-
ant ones are Ganga, Brahmaputra and
its tributaries, Godavari and Krishna,
the backwaters and canals of Travan-
core-Cochin, the Buckingham Canal
and the Mahanadi Canals in Orissa. We
are now on the eve of the Second Five
Year Plan, and I suggest that the river
valley projects and the multi-purpose
projects which we are taking up should

also be utilised for purposes of naviga-.

ton.

At present the Damodar Valley Pro-
ject is said to provide navigation facili-
ties from Calcutta to the Raniganj coal-
fields, and in Bombay the Kakrapara
Project is going to provide navigation
from the sea to the dam site and fifty
miles further ‘inland. The Hirakud Dam
will make the Mahanadi river navigable
for the last three hundred miles down
to the sea. Therc are other projects
coming up, -and there is the Tunga-
‘bhadra Project in my district of Bellary.
“The Chnals on the right and left bank
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are being completed, and I suggest that

these canals should also be used for in-
land waterways conveniences.

There was one engineer about whom
I would like to remind this House on
this occasion, and that was Sir Arthur
Cotton. He was responsible for the
completion of the Godavari Anicut and
the Coleroon (Cauveri) Waterworks in
the South. He had great imagination
and he had even then envisaged the®
use of irrigation canals as waterways.
I saw, several years back, the maps
drawn up by him for connecting all the
river systems in India, the Ganges, the
Brahmaputra, = Mabhanadi, Godavari,
Krishna, Tungabhadra and Cauveri,
and he had provided navigation canals
throughout India. I suggest that now
that we are on the eve of the Second
Five Year Plan, this problem should be
thought of seriously and navigation or
inland waterways transporf also should
be taken up seriously.

Then I shall take up the subject of
tourist traffic. It is an important source
of foreign exchange and it is a vital
instrument for the promotion of inter-
pational understanding. A Tourist Traf-
fic Division has been opened by the
Transport Ministry. This was in 1949.
And several Tourist Offices have been
opened in several parts of the country,
and Tourist Training Centres have also
been arranged in several parts of India.

Amenities for tourists have been pro-
vided, and in 1951 about 20,000 tour-
ists came to India and in 1954 39,330
tourists came from foreign countries
and our annual income has been about
the order of Rs. 5 crores. Both trom
inside the country and from outside,
tourists are visiting places of historical
importance, architectural  beauty and
places of national importance and indus-
trial importance. I therefore suggest to
the Railway Ministry that several cen-
tres must be taken up to provide more
amenities and facilities for tourists,
whether from inside the country or from
abroad, to make these very attractive
and provide amenities.

In this connection I would suggest
that a tourist centre should be opened
at Hospet in Bellary District. There is
Hampi * which is very near. ‘It is
a place of ancient importance. The Vizi-
anagaram Empire was there, and it was
the seat of the Vizianagar Empire.
Those ruins remind us even today as to
what should have been the ‘glory
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of those ancient engineers- and artistio
workmen and the imagination of
the rulers there. Even today it is a
place of inspiring interest. There is
aiso the Tungabhadra Project nearby.
1t submerges about 140 square miles, it
is a huge lake. And on both sides you
bave rest houses. On ome side of the
dam you have a place called Vaikunt
and on the other side Kailash. Hospet
is a place where the past glory of India
and- the future prosperity of India, both
meet in a wonderful and stramge
fashion. 1 suggest to the Railway Mini-
try that this place of great importance
should be taken up for being develop-
ed as a tourist centre. The hon. the
Railway Minister, Shri Lal Bahadur
Shastri, had come there. The hon.
Deputy Minister, Shri Alagesan, had
also come there. They are both aware
of the importance of this place, of the
past glory of Hampi and of the future
prosperity of the Tungabhadra Project.
I suggest that a hotel should be cons-
tructed at Kamalapur or at Hampi
which should provide all amenities for
travellers of various kinds, both from
abroad and from within the country. I
suggest that other amenities like books
and posters, picture postcards and all
these things should be provided. And
cheap catering houses should be provid-
ed at Kamalapur and Hospet.

Government have this year provided
about Rs. 8-08 lakhs for tourist pub-
licity and Rs. 17,38,000 for the deve-
lopment of tourist centres. These are
the sums budgetted for 1956-57. I
suggest the amounts should be in-
creased because more places of his-
torical importance should be taken up
and I suggest particularly that Hampi
should be developed and Hospet should
be developed as places of tourist inte-
rest.

1 shall say a word with regard to
National Highways and other roads.
National Highways are the subject of
the Central Government, while State
Highways and district and village roads
are - the subject of the State Govern-
ments. 18,000 miles of all-weather
roads we have at present. In the First
Five Year Plan Rs. 100 crores
were provided for 3,000 miles of new
roads and 17,000 miles of village roads
through community efforts, one-third to
be provided by villagers in the form of
Jabour or otherwise and two-thirds by
the Central Go‘;lemment and State Gov-
ernments. And a Village Road Co-ope-
rative Development ng has been
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opened and provided - so that village
feeder roads could be completed. I sug-
gest that this is a very important mat-
ter—big cities are' usually catered for,
we have tarred and cement roads in big
cities; they are necessary—but- we
should not forget the lakhs of villages.
And I know there is one taluk, Kudligi
Taluk in Bellary District, which I have
toured ° often.  There are numerous
places there and in Sandur Taluk which
cannot be reached even by jeep. I sug-
gest that this scheme of extending vil-

- lage roads to towns and other villages

to connect them with trunk roads or
State roads should be taken up more
actively.

Another subject to which I would
like to refer 1s bridges across rivers.
Both the hon. Minister and the Deputy
Minister came to Bellary District, and
numerous representations were made to
them with regard to bridges to be cons-
tructed across the Tungabhadra river at
Siruguppa, Kampli and Holal where
for long distances it is not possible to
go across the river. I suggest that this
request of the villagers and the people
there should be sympathetically consi-
dered. These bridges, if constructed,
will open up commerce and business on
both sides. These areas are connect-
ing the Hyderabad part of Karnataka
with Mysore, and also Bombay. I sug-
gest that this matter should be consi-
dered and bridges should be construct-
ed at suitable places.

Finally I have one suggestion to
make. We depend for all road-making
machines on foreign countries, for
instance for diesel rollers, steam road
rollers, stone crushers and boilers
either for bitumen or tar; for these we
have to depend upon foreign countries.
Just now ectforts are being made to open
up factories, and negotiations are be-
ing conducted with regard to the steps
to be taken to manufacture these. I
suggest that these should be manufac-
tured in our own country under the
Second Five Year Plan and the facto-
ries should be set up.

Shri Muichand Dube (Farrukhabad
Distt.—North) : I wish to point out cer-
tain local grievances of my district, I
find from the Report of the Activities
of the Ministry of Transport on page
106, item 18 is:

“Construction of road from
Pakhna railway station to Sarnath
in Farukhabad district (length 5

miles 41 furlongs).”
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[Shri Muilchand. Dube]

The word Sarnath is - apparently a
mistake for Sankissa. Sarnath is near
Banaras.

The Minister of Railways and Trans-
port (Shri L. B. Shastri): That is so.
It is a printing mistake.

Shri Mulchand Dube: There are
some other printing mistakes also. The
length is said to be 5 miles 41 furlongs.
I think it should be 5 miles 4 fur-
longs.

Shri L. B. Shastri: That is right.

Shri Mulchand Dube: The total dis-
tance of the road is 9 miles. The Cen-
tral Government has undertaken the
construction of the road, 9 miles long
from Pakhna to Sankissa. I think that
the construction of this.road has been
undertaken without a full realisation of
the local conditions. Pakhna is merely
a flag station, with probably a single
line. It is not connected by any metalled
road. Any passengers of  pilgrims that
detrain at Pakhna will be hard put to it
to find a conveyance or transport from
Pakhna to Sankissa. If Nibkarori had
been chosen, the mileage for construc-
tion would have been the same. Nib-
karori is connected by metalled road
which runs from Gwalior, Etawah, Far-
rukhabad and onwards to Bareilly etc.
‘This road meets the grand trunk road
at Bewar so that passengers coming
from Delhi, Gwalior, Etawah and other
places would be able to get easily motor
cars and buses to Sankissa. By leaving
out a distance of about 5 miles from
Nibkarori to Sitholi, considerable incon-
venience would be caused. 1 had written
in this connection to the Central Gov-

ernment. received a reply
that the Centre had agreed to
pay half the cost of the cons-

truction of the road from Nibkarori to
Sitholi, with a ceiling of Rs. 2 lakhs. I
wrote to the State Government about it.
1 received a reply saying that they had
again approached the Central Govern-
ment to meet the entire cost of this
road. This happened in the month of
January. I do not know what further
steps have been taken in this matter
after that : whethes the. construction of
the road from Nibkarori to Sitholi has
been undertaken by the Centre or part-
ly by the Centre and partly by the
State. Sitholi is about SP miles from
Pakhna. This road from Pakhna to
Sitholi is not going to be as useful as
the other road from Nibkarori to
Sitholi. That portion has been construct-
«d. It may serve as an approach road.
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In the meantime, the portion from Nib-
karori to Sitholi should be undertaken
and completed before May so that pil-
grims ‘and other persons visiting San-
kissa, the holy place of Buddhist pilgri-
mage may not be put to any inconve-
nience. Government is doing all it can
for the convenience of the people. If
this portion is left out, much of the
money that has been spent over the
construction of this road would be
to a certain extent, not as useful as it
would otherwise have been.

I also wish to draw the attention of
the hon. Minister to the necessity of pro-
viding a permanent bridge over the
Ganga at Farrukhabad. I have been
writing about this also. There is a very
great public demand for this bridge.
The transport facilities between Farru-
khabad and Shahjahanpur are practi-
cally none. There is certainly a metal-
led road. That cannot be used for
about 7 months in the year when the
river Ganga and Ram Ganga are in
floods. These rivers flow within a few
miles of each other, one in Farrukha-
bad district and the other in Shahjahan-
pur district. The result is that during
the rainy season, both the rivers get
swollen and over-flooded. A large area
of land is inundated with great loss to
the cultivators. The river Ganga has
changed its course with the result that
about 10 villages have been completely
washed away and the whole area has
been inundated. During the years 1953
and 1954, according to the district
authorities, the total loss of crops from
this inundation is of the tune of Rs. 32
lakhs and the area inundated is proba-
bly 2,32,000 acres. This amount does
not take into account the subsidies, tak-
kavi loans and remission in land revenue
which the Government has to make
every year. The loss that has been
estimated errs on the side of modera-
tion, because the estimate is at the rate
of Rs. 12 per acre for one crop. Ob-
viously, this is an under-estimate. If a
cultivator is to get Rs. 12 for one crop
in a year per acre, he will not at all be
able to make both ends meet. If the
estimate is taken to be about Rs. 50
lakhs per year in Farrukhabad district
and Rs. 25 lakhs in the Shahjahanpur
district, there is a national loss of Rs.
75 lakhs every year. Even if the Gov-
ernment has to spend about Rs. 2 or
3 crores in completing the bridges, I
think: the loss could be made up in
about 5 to 7 years, by levying a toll be-
cause there is considerable traffic over
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these rivers. Recently, the State Gov-
ermnment has opened a national exten-
sion service block across the Ganga.
That also is not going to be as use:
as it otherwise would be. Because, the
place is across the Ganga and it will
not be easy for any ome to visit that
place and see how the things are work-
ing unless he spends the whole day in
crossing the river Ganga on a boat. The
other method of transport would be by
rail via Kasganj, Bareilly, Shahjahanpur
and on the other side via Kanpur,
Lucknow, Hardoi and Shahjahanpur.
My submission, therefore, is that a road-
cum-rail bridge be built over the
‘Ganga and the Ram Ganga as soon as
finances permit. I personally think that
greater attention is being paid to the
damage caused by floods in the eastern
districts. These floods have occurred
after 85 years. I do not think that
they require as much attention as the
<control of floods in the Ganga and the
Ram Ganga do, because this is an an-
nual affair which requires closer atten-
tion.

Shri M. D. Joshi: (Ratnagiri-South):
The Transport Ministry is carrying on
its shoulders a very heavy burden, be-
<cause it is also saddled with the respon-
sibility for the development of railways.
I have noticed, in certain quarters it is
said that the Railway Ministry and the
Transport Ministry should be separated.
It is true that this combined Ministry
is faced with a gigantic task, and it is
taxed to the utmost capacity of its
energy. But, from what little experience
I have during the last 3 to 4 years, I
find that the present combination is the
best. Personally, 1 would prefer that
the Railway Ministry and the Transport
Ministry should not be separated. We
are aiming at road-rail co-ordination.
We are trying to see that road, rail and
‘8ea transport is also being co-ordinated
by the setting up of committees.
And this co-ordination has already
been existing there in the form of our
Railway Ministry and the Transport
Ministry combined in one person, in
the person of Shri Lal Bahadur Shastri
assisted by his colleagues. Therefore, I
for one, welcome the fusion which exists
at present of these two departments. I
find and many of my friends would ag-
ree that the present arrangements are
quite satisfactory und the Government
are doing all they can for the develop-
ment both of railways and all the
different departments of Transport.

I shall touch very briefly upon the
question of shipping. We have heard
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just now my friend Shri Raghunath
Singh who espoused the cause of ship-
ping so enérgetically in the last session
and also today. He and several other
friends are blaming the Government for
not taking proper steps towards the de-
velopment of shipping. In this connec-
tion it would be pertinent to examine
what the Government have done and
what they propose to do.

We started at the beginning of the
First Five Year Plan period with a ton-
nage of 380,000. In the First Five
Year Plan, the development of an addi-
tional 220,000 tons of shipping was en-
visaged. That means, the total to be
reached was 600,000 tons. We have
already reached the 5 lakh ton mark
and one lakh tops more are under con-
struction. So, by the end of the First
Five Year Plan we shall reach the mark
aimed at in the First Five Year Plan.
We cannot say- that Government are
oblivious or indifferent to the develop-
ment of shipping. Government are
being criticised for being slow in the
programme of the development of ship-
ping. My friend Shri Raghunath Singh
cited the example of Germany, Italy
and several other nations. The U.S.A.
also is being cited. Now, the Govern-
ments of all these countries are helping
their private sectors, but we must remem-
ber also that these countries have been
self-governing for a long pertod. India
has very recently attained self-govern-
ment. We have been independent for
the last eight or nine years
only, and during the last nine
years we must remember that
our Government have done every-
thing possible towards the develop-
ment of shipping. But we find that at
present it has become the fashion for
the private sector to blame Government
for their sins of omission. Here, in the
House, too, the Government are being
blamed, for not paying sufficient atten-
tion to the development of Indian Ship-
ping. Let us find out what the Govern-
ment have done and what they have
not done.

After the reference which I am going
to make to the activities of Govern-
ment very briefly, I hope the House will
agree with me that Government are not
sitting complacently, nor are they in-
different. For example, for the deve-
lopment of shipping and coastal trade
and other trades, Government have set
up a Rail-Sea Co-ordination Committee
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. [Shri M. D. Joshi] .

in June, 1955. We find from the an-
nual report that the report of that com-
mittee will be submitted to Government
in June, 1956, and as a result of the
committee’s recommendations _more
traffic is expected to flow in Indian
bottoms. :

The Second Five Year Plan provides
for development by aiming at the ac-
quisition of an additional tonnage of
100,000. Coastal trade, it will be
found, has been completely reserved for
Indian ships and there is no foreign
ship which is carrying on coastal
traffic.

As far as trade with adjacent coun-
tries is concerned, it is true that at pre-
sent we are only carrying 40 per cent
as against 75 per cent of the adjacent
trade envisaged in the" shipping policy
report of 1947. That report said that
of the adjacent trade, our ships must
casry at least 75 per “cent. But it has
to be remembered that other neighbour-
ing countries like Pakistan, Burma and
Indonesia are also developing their
shipping. Just as we are anxious that
we should develop our shipping, that
we should be in a position to carry

major part of the adjacent trade, they :
are also anxious to expand their mér-

chant shipping and increase their trade.
Therefore, it will be a matter not mere-
ly of competition, not merely of first
come first served, but it will be a mat-
ter of mutual accommodation, of
mutual understanding between nations,
and India as a nation has to accommo-
date other nations in order that she
should be accommodated in the sphere
of foreign trade and adjacent trade. The
study groups appointed by Government
now realise that we cannot aim at carry-
ing much more than 50 per cent of the
adjacent trade. Though it was recom-
mended that we should carry 75 per
cent. of the trade, they now realise that
we cannot carry more than 50 per cent
of the trade. That must also be re-
membered.

Thirdly, in the matter of foreign
trade much has got to be done and I
believe that our Government and the
Transport Ministry are fully conscious
of what has got to be done. The second
Five Year Plan is going to add tonnage
which will enable us to carry about 15
per cent of foreign trade. I therefore
have no doubt that Government will
take steps to attain this target. The
Government are entfering into. mutual
trade agreements, I understand, with
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other countries as fegards foreign trade
and for that purpose Government are
at present advancing loans to steamer
companies. Government have advanc-
ed loans of about 95 per cent in regard
to new ships, at a concessional rate of
2% per cent for overseas and 4% per
cent for coastal trade vessels. Therefore,.
I have no doubt that Government are
doing they can to help the ship-
ping companies to do their bit. It is,
therefore, in my humble opinion not
right every time, in season and out of
season, to blame Government for their
sins of omission—I will not say com-
mission because there are no sins of
commission.

At present on the coastline there is
more cargo, I understand, available for
the ships to carry than they can carry.
Therefore, it is not right for them to
blame Government on that score also.

The shipping companies very recent-
ly moved the Government for an in-
crease in freight rates and Government
have allowed them an increase of 5 per
cent. They are not satisfied with that.
They want an increase of 15 per cent.
I do not think that demand is justified.
I think Government should proceed
firmly on the basis of the recommenda-
tions which will be made by the Rail-
Sea Co-ordination Committee.

Coming to a narrower sphere, I also.
understand that the Bombay Steam Navi-
gation Company are asking for an in-
crease in the passenger fares along the
the West Coast, which personally con-
cerns me and my constituency. They
are asking for an increase of 35 per
cent in the steamer fares for passengers.
The present rates themselves are very
high, and they have registered an in-
crease of over 200 per cent on the rates.
obtaining during the pre-war period; and
they are about 180 per cent even of the
war-time rates. Still, the company wants.
an increase of 35 per cent. I must con-
gratulate Government on this occasion
for having set up a committee in the-
person of Mr. Justice Lokur, which is.
holding an enquiry into the matter at
present.

At the same time, it has to be borne-
in mind that the Bombay Steam Navi-
gation Company has not spent a single
pie on passenger welfare during the last
seventy-five years, and yet they are
claiming an incre#se in passenger fares.
by 35 per cent. To give the House a
concrete idea of what the increase in
fares will mean to the people, I would.
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like to give a few figures. The distance
between Bombay and Poona is 120
miles; the railway fare for that journey
is Rs. 3-12-0 by the mail. The distance
between Ratnagiri and Bombay is exact-
ly 120 miles, and the present sea-fare
is Rs. 6-14-0. The shipping company

want an increase of 35 per cent even

on that.

So far as the railways are concerned,
they have to maintain the tracks, the
cabins, the stations, the staff and so on;
and they are also affording so much of
facilities to the passengers, to the staff
and so on by way of providing houses,
hospitals, education facilities etc. But
what have the steamer companies done?
If the shipping Oomipany arc asking for
more, I must strongly protest on behalf
of the Konkan people. 1 would urge
Government to straightway take up this
passenger service and to nationalise that
concern.

Particularly, I have to blame the
steamer company, for I understand that
the Scindia Company have cancelled the
passenger route which formerly existed
between Madras and Burma. This is a
matter of great national concern. Why
should they have stopped that? I would
say that the Scindia Company both in

the matter of Madras-Burma route and .

also in the matter of the coastal passen-
ger service along the West Coast, are
callous and indifferent to the needs of
the passengers, and they merely want to
make money at the expense of the poor
public of India. They must not be allow-
ed to do so. Therefore, I would urge
Government that they should not only
nationalise the West Coast passenger
traffic, but they should also nationalise
and take on hand the passenger route
between Burma and Madras.

I must congratulate Government again
for having set up a deck passenger com-
mittee for looking after the welfare of
passangers. In this connection, I would
like to point out that the recommienda-
tions of the deck passenger committees
are not listened to, and are not paid
heed to by the steamer companies, I
have personal knowledge of this because
even in such a small and ordinary matter
as  changing a small time-table
from morning to evening, the Bombay
Steam Navigation Company are ada-
mant and they have refused to accept
the advice given by the deck passenger
committee. The deck passenger commit-
tee travelled through the Ratnagiri dis-
trict, and they made recommendations
2-30.L.S-
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which were unanimous, for the benefit of
the passengers, and yet the steamer com-
pany has refused to comply with their
advice. This is the way in which the pri-
vate sector is co-operaing with Govern-
ment. Therefore, I charge the Steamer
Company for not having done their
duty. It is no use their blaming Govern-
ment every now and then and saying
that the private sector had done this or
that. I know, and I am quite conscious
of the fact, that the Scindia Co. have
done much in the past for the national
shipping of India. I know that they have
fought their own battles when the Bri-
tish were here. Yet, we cannot be obli-
vious to the fact that they are not paying
heed to the needs of the coumtry, and
they are merely coming forward to
blame Government.

Therefore, I am firmly of the opinion
that if the private sector is not doing its
duty, then it is time for Government to
take matters in their hands and to na-
tionalise wherever possible, and wher-
ever they can.

Shri Matthen (Thiruvellah): At the
outset, I would like to thank my hon.
friend Shri Mohanlal Saksena for the
memorandum which he has submitted
to the Planning Commission, and a copy
of which was sent over to me. I read it
carefully, and I am quite sure that it is
a document worth perusing, and I would
recommend that document to the Minis-
ter for his careful consideration. It will
also help me incidentally in regard to
some of the points that I intend raising
in the course of my speech.

I apprecitae my hon. friend’s refe-
rence to bullock-carts and inland water-
ways. Since my time is limited, I do
not know whether I shall be able to deat
with all the points that I want to raise.

The subjects under the Transport
Ministry are major and minor ports,
maritime shipping and navigation, light-
houses and lightships, road transport,
road development, including national
highways, inland water transport and
tourism.

Though I wish very much to supple-
ment what my hon. friend Shri Raghu-
nath Singh has said about shipping, I
& resisting that temptation because I
want to dwell more upon inland water-
ways, tourism and roads. At the same
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time, I do not want the previous spea-
ker to believe that I can support all the
statements that he has made in regard to
shipping.

I have no brief for the private sector.
But 1 cannot help mentioning that the
targets approved by Government on the
recommendation of the Shipping Policy
Committee of 1948 are still a long way
off. My hon. friend Shri M. D. Joshi
said that Germany and UK. are inde-

pendent countries, and they are having -

a lot of resources. But I would like to
tell my hon. friend that Germany, Italy
and Japan were down and out after
the war, and in fact, most of them could
not even find a meal unless America

Shri M. D. Jo#hi: Does my hon. friend
know that their equipment was com-
plete, and they only wanted to expand?
f]‘]n our equipment was not complete at

Shri Matthen: Yes. I am not going to
argue that matter out now.

Shri M. D. Joshi: That is all right.

Shri Matthen: I acknowledge the fact
that the Minister has done a magnificent
job not only in the railways but even in
the matter of the transport subjects like
slnpgmg, roads, etc., it is magnificent in

ackground that he has got today.

I do not agree with my hon. friend
that there need not be a separate Minis-
ter for Transport. In fact, the recom-
mendation of the Estimates Committee
is that it is humanly impossible for a
Minister who looks after the railways,
which is such a giant of an organisation,
to look after any other subjects ade-
quately. I however entirely agree with
him, as I said earlier, that the Minister
has done a magnificent job in the present
background in which he is placed.

For want of time, I am now passing
on the subject of inland waterways.
The report of the study group on Trans-
port, appointed by the Planning Com-
mission, says:

“The revival of interest in the
other means of transport is still to
acquire some momentum in this
country. Though some measures
have been taken, and policy state-
ments made from time to time, no *
definite policy making due recogni-
ton of the part played by road
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transport, inland water navigation,
and coastal shug)mg has been final-
ly adopted by Government.”

1 pM.

I am only mentioning the points
because of the limitation of time, but 1
hope the Minister will understand what
I am saying, though it may not appear
to be well argued out.

Let us know where our other modes
of transport stand vis-ag-vis the railways.
The Ministry’s report clearly says:

“Inland water transport played an
important role in the transport sys-
tem of India upto the middie of the
19th century. With the develop-
ment of the railways and with the
withdrawal of large volume of water
for irrigation in the upper reaches
of the rivers, water transport de-
¢lined in importance except in
North-Eastern regions of India and
on the East and West coast of the
peninsula.”

Even here it has deteriorated consi-
derably. On account of the sand that has
come in, the silt that has formed, the
river level is going up. When this matter

. was considered by the Policy Commit-

tee on a former occasion, and as early
as 1948, the Minister of Transport and
Railways assured the interests concerned
that the Government of India were inte-
rested in co-ordinating all forms of trans-
port, river, road, railways, and if the
river services were found to be better
suited to meet the needs of a particular
area, the Government would be prepared
to consider their development even in
preference to the railways.

My submission is that this matter has
least attracted the Transport Ministry's
attention—I mean inland waterways. This
is one industry which can be developed
without much investment and whose re-
sults can be found very soon, unlike
other industries. But, unfortunately, it
has not received adequate attention. One
reason why it has not received adequate
attention in spite of the assurance of
Government, is that the hon. Minister
had not had sufficient time to look into
it, because of the gaint railways. Some-
thing still of the old tradition of the
British days, when the railway com-
panies were owned by the British inte-
rests though in independent India it
does not exist, continues in the Minis-
try. In a way there is a certain amount
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of rivalry, though not deliberately, I
admit; that is another reason why a
separate Ministry should be formed.

I do not know how far I am correct,
—1I am speaking subject to correction—
when the target was cut down by the
Planning Commission for subjects other
than railways, there was no protest from
the Transport Ministry, while there was
vehement protest in the matter of rail-
ways. 1 do not in the least grudge the
work he has done for the railways; but
it is very necessary that more adequate
attention should be devoted to water-

ways. In fact, the pressure on the rail-

ways can to a great extent be relieved
if other forms of transport like inland
waterways and roads are fully develop-
ed. In fact, they are mutually comple-
mentary.

Coming as I do from Travancore-
Cochin I can understand the great poten-
tials of inland waterways. Even there on
account of the neglect of the Govern-
ment in not dredging the rivers properly
a lot of sand has come in, and most of
the rivers which were navigable are not
navigable today except the backwaters.

Shri V. P. Nayar (Chirayinkil) : The
backwaters are diminishing.

Shri Matthen: Yes. I am not at all
minimising what the Minister has done;
far from it.

Page 24 of the report of the Ministry
speaks of the creation of a Ganga-Brah-
maputra Water Transport Board. The
Government of India g‘;d obtained the
opinion of an expert from Holland by
name Mr. Surie. He is reported to have
suggested two alternatives for making
these rivers more navigable: by deepen-
ing the channel by regulation works,
canalisation, dredging, etc., or by using
crafts specially designed to negotiate
shallow stretches. What I do not under-
stand is, why should it be “or”? Why not
“and”? Along with using shallow flat
bottomed vessels, the rivers should be
dredged. The Ministry has accepted the
latter, as the former is very expensive.
In these days when you do not mind
spending crores of rupees on steel fact-
tories and other projects, the subject of
inland waterways which has tremendous
employment potentialities,—as my hon.
friend Shri Saksena just now mentioned,
hundreds and thousands of boatmen will
benefit by this,—has not received ade-
quate attention at the hands of Govern-
ment. Today most of our rivers are na-
vigable only )dunng the season lasting for
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two or three months. Therefore, my sub-
mission is that both these alternatives
should be tried.

At any rate I am glad of the forma-
tion of this Board. If the hon. Minister
had more time to devote to this subject,
matters would have been expedited. In
South India the hon. Minister
suggested a similar course, but for lack
of co-operation and support from the
Ministers concerned, he had to give it
up. This is a very large subject and
Ministers in South India are more con-
cerned with power politics and linguistic
reorganisations; I am sorry they have not
got the vision to appreciate these large
subjects.

Mr. Speaker: Order, order, very often
hon. Members make remarks on State
Ministers. The States have got their own
legislatures. If some of the Members of
the State Legislatures were to make simi-
lar remarks about the Central Ministers,
how will hon. Members relish it?

An. Hon. Member: They are not
spared.

Mr. Speaker: That is very wrong. Hon.
Members ought not to make sweeping
remarks against State Ministers. In the
State Legislatures it is not so done.
The facts will speak for themselves. It
is no good making remarks against a
State Government, or State legislature
or the Governor. They are not here to
defend themselves, and there are good
parliaments there and within limited
spheres they are allotted powers under
the Constitution.

I would request hon. Members to
avoid such references, lest they also may
start, though I am glad they have not so
far started. They are not one, but
about twenty.

Shri Matthen: T was not making any
personal remarks, but was only com-
menting on the report.

Mr. Speaker: We have got other busi-
ness to do.

Shri Matthen: I was only making
comments on the report of the Ministry
of Transport.

L -

Mr. Speaker: Even that report Is
wrong. Does the report say that the
other Ministers did not attend to this?
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Shri Matthen: 1 was only expanding
according to my light. The fact is that
they refuse to co-operate. My only object
was to impress on the Minister........

Mr. Speaker: I took exception to the
hon. Member’s remark that the Minis-
ters in South India do not pay as much
attention to this subject as they do to
power politics. If they did not co-operate
with the Central Government, it is up
to the hon. Member to suggest that this
Government should take powers to carry
on its affairs through its own agency. I
can understand such a statement.

Shri Matthen: I am sorry, I withdraw
that statement.

Shri L. B. Shastri: We have never said
that they have pot co-operated. It was
suggested that there should be a Joint
Board of the Travancore-Cochin State
and Madras. They considered it sepa-
rately and ultimately decided that they
should have separate boards. That is
the position. Whenever they form the
Board we shall try to assist them as
much as we can.

Shri Matthen: There is a suggestion in
this connection. I am not making any
remarks about anybody; I have no idea
of doing so.

In regard to tourism I find that ade-
quate response and co-operation is not
coming from the States, whose well-
wishers all of us are. In this matter un-
til they are in a position to appreciate
the position, I would expect the Minister
to take up the matter from the Centre,
because this is a very important factor
on which the development of our econo-
my depends. In regard to development
of inland waterways I would suggest
that powers to regulate them should be
vested in Zonal Councils, because rivers
go through different States. Let them
have power to take these inland water-
ways themselves. I am glad the Bucking-
ham canal is being developed by the
Ministry in the Second Plan; so also is
the case with the development of the
West Coast canals, which are in my
ﬁart of the country. But the provision of
Rs. 1 lakh for investigating the former
is very inadequate. Inland water trans-
port is admittedly cheaper. Some more
money should be spent on it. I think it
is a penny wise and pound foolish
ﬁcy not to spend more money on
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Then I come to the roads. Due to the
inherent efficiency, economy and flexibi-
lity of road transport, advanced coun-
tries of the west are taking more and
more to it than they are doing in the
case of railways. According to the Nag-
pur Plan, construction of 111,000 miles
of new roads was envisaged by 1953-54.
As was already pointed out, at the begin-
ning of the First Plan, we had 97,000
miles of hard surface roads and 1,47,000
miles of earth roads. At the end of the
Plan, we will be implementing one-third
of the target of the Nagpur Plan. Ac-
cording to the estimates of the Second
Plan, it may go up by another one-
third. So even after eight years, we will
not have reached the target contem-
plated by the Nagpur Plan which bad
not envisaged the economic development
as a result of the two Plans. Therefore,
my submission is that more funds should
be given to develop roads.

I understand from one of the meet-
ings of the Committee that it will be
difficult to construct any new road
because of lack of funds, and the utmost
they can do is to complete the commit-
ments they have already got. Having
built up that tempo, it will be a great
pity if it is not taken advantage of in
developing more roads. I perfectly ap-
preciate the limitation of the Commis-
sion which has a gap of Rs. 1,200 crores
to implement the Second Plan. But
within the limited means, we want to
increase the efficiency of road transport.

In the first place, the vehicles must
carry more weight. The original propo-
sal of the Policy Committee of 1940 was
that the weight limit should be raised to
32,000 Ibs. per vehicle. The present per-
missible weight is from 14,500 lbs. to
20,000 Ibs. This is one factor responsi-
ble for the high cost. I suggest that for
National Highways, the weight stipula-
tion should be a maximum of about
28,000 1bs., for State Highways, 22,000
lll;s., and for other roads, about 20,000
Ibs.

Another thing is with regard to

- smoother road surface. This will not

only economise the cost but will also
lengthen the life of the vehicles. There-
fore, more funds devoted to smoothen-
ing of the roads will produce immedi-
ate results. It is far more important to
ensure that existing roads, bridges and
culverts are improved to carry an opti-
mum load at greater speed and lower
cost. '

You are frightening me by looking at
the clock:
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Mr. Speaker: The hon. Member is also
expected to look at the clock.

Shri Matthen: I have been doing so
with fear and trembling.

1 admit there has been an increase in
the motor vehicle sales recently, but
compared with the pre-1950 period, the
increase is considerably less. During
1920-21 to 1950-51, the annual increase
was 125 cent, but during the period
1950-51 to 1954-55, the increase was
only 3'5 per cent. So there is a big lee-
way to be made up.

Then there is another point. It is true
that we have not got funds enough. But
if we can give the private sector, of
course, creating a climate for it, an
assurance that road transport, that is,
new lines, will not be nationalised at
least for, say, tén years, and if taxation
is lightened, the private sector will pro-
vide the funds for construction of new
roads. The real problem which is worry-
ing the hon. Minister is in respect of the
carrying capacity, how to cope with the
increased tempo of economic activity
without any additional cost.

Mr. Speaker: Normally I allow only
15 minutes. I have allowed the hon.
Member 21 minutes.

. Shri Matthen: I will finish with tour-
ism.

Tourism is another very important de-
partment in which the Ministry has been
taking considerable interest. Western
countries like France, Italy, Switzerland
and even U.K. are spending millions of
pounds to develop tourism because it is
a source of great invisible export. Our
Government are doing it, but there is

one serious handicap. In this, as in seve- .

ral others, we in South India are feeling
neglected. Tourists come to Bombay,
Delhi and then go to the Taj Mahal.
They never go to the South. Is not the
South worth seeing? I understand that in
one or two years, most of the ‘planes in
wgch they will be travelling will be jet
‘planes.

An Hon. Member: It should be en-
couraged.

Shri Matthen: But they cannot land in
the Madras airport. I ren}ueut the hon.
Minister to look into it. I thought the
Deputy Minister coming from Madras
would have appreciated jt more than I
do. Today no international plane lands
in Madras. You cannot expect a man
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coming to Delhi to go all the way to
Travancore-Cochin or Madura or Rame-
shwaram in train and see things. I admit
that the hon. Minister’s portfolio is not
concerned with that. But he can do his
level best and get the airport better
equipped so that international planes
may land there.

Even in respect of inland road deve-
lopment, I understand the State Govern-

- ments are not giving adequate co-opera-

tion. They tell the Centre: ‘You are the
beneficiary. You get the foreign ex-
change. What do we care? We cannot
spend any money’. So unless the Centre
develops the roads and also ‘takes up
publicity, it will be difficult to attract
tourists. I request the hon. Minister to
ignore the State Governments. We are
more a unitary State—80 per cent—
than a federal one—I wish it was cent
per cent.

The Deputy Minister of Railways and
Transport (Shri Alagesan): He attacked
the Ministers; now he is attacking the
Constitution.

Shri Matthen: I appreciate the solici-
tude the Deputy Minister has for the
Constitution. I wish he had more solici-
tude for his Ministry, with which he is
mainly concerned.

This is a very important line of tre-
mendous potential to South India. Peo-
ple from the North who have gone to
the South, our part of the country,
speak in golden terms of the pleasant
surprise they have got, when they went
and saw the South. I submit that more
facilities must be provided and more pub-
licity must be arranged for the beautiful
places of South India which, I am sure,
nobody will be sorry to visit.

Shri V. P. Nayar: I am unable to pre-
sent any bouquets to the hon. Minister,
because going through the details, I find
that most of the subjects dealt with in
the Transport Ministry indicate that the
problems have not been seriously tackled
and that there has been clear evidence of
bungling in every one of them.

I do not propose to go into all the
details which I have tried to raise in this
House through my cut motions. But I
must say that to the transport industry in

- India, the hon. Minister, as also the Gov-

inment of India, have given something
like a step-motherly treatment. If you go

. the draft formulations of the
Second Five Year Plan, you will find
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[Shri V. P. Nayar]
that such a vital industry as the trans-
port industry of India is dismissed with
a mere observation contained in four or
five lines. To me, it has very different
problems because India, in the present
context, cannot, and will not, develop
to its full stature unless we open up more
roads, unless we connect up the thou-
sands of villages and also develop the
motor transport industry to a greater ex-
tent. We know that the motor transport
industry today has over 115,000 operat-
ing vehicles employing about 4 lakh peo-
ple. The very basis of the industry is
not secure. The tendency now is that
wherever we were using petrol we are
going in now for diesel because we find
that the costs of operation of diesel

trucks and diesel buses are less than.

those of operation on petrol. It is not as
if we can go on importing diesel engines
at the fantastic prices which we are pay-
ing through the nose today. Have we
really started trying to go to the root of
this problem? Have we really made an
attempt to have diesel buses made in
India? May be, the hon. Minister will
turn round and say that this is a matter
for the Ministry of Commerce and In-
dustries. But, this is a very fundamental
issue.

Then, there is also the question of
amenities which are given to labour. As
1 said before, it covers over 4 lakhs
of people in all parts of India. There is
the State-owned industry, which, of
course, has better working conditions
than the private-owned industry. In
the private-owned transport industry,
the conditions are really abominable.
1 was going through a memo-
randum prepared by the Road
Transport workers where it has
quoted some figures from the Interna-
tional Labour Office bulletin. It states
that in India the working hours for
those who are engaged in the motor
transport industry are 9 hours a day, the
minimum driving time. In the Year
Book on Labour Statistics, 1955, in
which are extracted the figures for coun-
tries such as Canada, U.S.A., Japan,
Philippines, France etc., I find that even
today, in India alone the driving time is
not less than 9 hours. I know that in the
State Transport undertaking in Travan-
core-Cochin, for example, it is not only
9 hours, but it is 12 hours and 13 hours.
Much worse is the case of the private-
owned industry where sometimes it goes
up to 17 hours. «

We have seen several committees ap-
pointed. I ask the hon. Minister, have
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we so far had any committee to en-
quire comprehensively into the problems
of the transport industry? I am not
speaking merely about labour. There are
ever so many other aspects. Has the
Government so far taken into considera-
tion the necessity, the extremely urgent
necessity, of having a very thorough en-
quiry into this industry which has a vital
role to play in the future building up of
our economy? That shows that the atti~
tude of the Government or the Ministry
in regard to this matter is but of a step-
motherly nature. I would not go into the
details of this, but I would only say that
Government ought to change their atti-
tude in this matter because the Railways
alone cannot deliver the goods. The Rail-
ways have to be fed by the trucks, by
the lorries, and in such a context I say
that Government ought to take more. in-
terest.

There is another matter—I specifically
refer to the Motor Vehicles Act. There
is a Bill before this House. That does
not change the situation at all. May be,
here and there, there may be
a change but thc entire con-
dition of the industry, even
after passing the legislation which is be-
fore us—as I have read it—will not at all
change. They talk of workers’ participa-
tion. It has now become a fashion with
the hon. Ministers to say that in the vari-
out portfolios in their particular Minis-
tries, there is going to be a greater parti-
cipation given to the workers. The trade
unions are not recognised. There is the
All India Federation of Road Transport
Employees which is not recognised by
the Central Government today. That is
the only organisation of its kind in India
and there is no other rival organisation
and yet the Government of India is not
recognising it. This being the attitude, I
cannot understand how any credit can
be given to the hon. Minister for running
this particular branch of his Ministry so
efficiently.

[MR. DEPUTY-SPEAKER in the Chair)

T would, therefore, suggest that first
and foremost the Government should ap-
point a committee to make a comprehen-
sive enquiry into the various questions re-
lating to the transport industry not mere-
ly in the private transport industry but in
all aspects—for the simple reason that we
know that from the 3-ton trucks and 3-
ton lorries which we were having some
4 or 5 years back, we are now trying to
introduce, for the sake of economy, in
their hundreds, trucks and lorries having
7, 8 and'9 tons. You know that operat-
ing or driving a truék which has got a
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weight of 3 tons is very much different’

from operating an 8 or 9-ton truck. Whe-
ther it is a truck or a bus, it does not
matter. Previously in a 3-ton bus the
seating capacity was about 23 or 24 but
in a 8-ton bus, the seating capacity is 65.
The driver who has to run it on diesel
oil—and it is reported that operation of
diesel engines is more injurious to the
driver—(even apart from that) for driv-
ing that, has to spend much more energy,
which is not compensated for. There are
so many problems like this, but 1 do not
want to go into details. What I want to
urge upon the House and upon the hon.
Minister is that the attitude which he is
taking towards this problem of the motor
transport industry must change and
change at once.

I was looking up the Budget provision.
There is some provision for communica-
tions in the coasts. I personally know
that all along the coast in the South there
are many accidents in the sea due to
change in weather. 1 was rather amused.
I had put a question on very definite in-
formation about an accident in the sea
which deprived 4 or 5 fishermen of their
lives. When the question was put on the
list, I was away in my constituency. This
accident happened very near my constitu-
ency. I knew that those persons had lost
their lives. When the question was answ-
ered here, I read from the papers, the
hon. Minister for Food, in answering the
question, said that there was no accident
at all. There is no protection given to
the coastal vessels. All of them are not
operated by machines.

Last year, when I was in China, I
found what sort of warning the{ could
give to the ships in the sea by what was
called the warning tower. There were
hundreds of them spread all along the
coast. Except lighthouses, what have we
got? We talk of communications, but do
we have any network of communications
on the coast which will afford adequate
protection not merely to the vessels but
also to the persons who go out into the
deep sea for fishing? Is it not the duty
of the Transport Ministry to easure that
at least this much of protection is given;
or is it that I should plead these things
before the Food Ministry? I want to
know that.

I do not really know how 1
can speak on all the cut motions, but
I would discuss some aspects about
the shipping industry also. Many things
have been said about the shipping
industry and Shri Raghunath Singh,
who is fortunately here, is an

23 MARCH 1956

Demands for Grants 3500

authority on that. I do not want to
cover the same ground. In the speech of
the hon. Deputy Minister in reply to the
Resolution of Shri Raghunath Singh I
heard him say that Government were
extending all possible help to the private
sector in the shipping industry and Gov-
ernment are not prepared to erase the

. private sector from the shipping industry.

The loans which were originally given at
the rate of 66-2/3 per cent were raised
upto 90 and even 95 per cent. And,
Shri Alagesan, the Deputy Minister even
said that the Government were prepared
to give up to 100 per cent. Thank God,
he did not say that they were prepared
to give up to 110 or even 120 per cent.
What really is the contribution of the
private sector in shipping now? Have
they kept up the glorious traditions of
the shipping industry given to us by
pioneers like the late V. O. Chidamba-
ram Pillai ? Is it not a fact that the pri-
vate shipping industry has not kept pace
with the developmental economy of this
country? Is it not also a fact that out
of the loans which are given by Govern-
ment they reap profits while Govern-
ment sits idle? I want to ask these ques-
tions very plainly. I do not talk about
nationalisation. When Government are
giving loans and when Government are
subsidising the purchase of ships—for
example, a ship which will normally cost
about a crore of rupees is supplied to
one of the Indian shipping companies at
a subsidised rate and they need pay only
at U.K. parity prices—the demand now
seems to be too high and we must get
it at world parity prices. About Rs. 40 to
Rs. 45 lakhs will be the deficit, and Gov-
ernment loses this amount in delivering
ships which are made in one of our
shipyards. Besides this, all the purchase
money up to 100 per cent—that is what
Shri Alagesan said—is also invested by
the Government as loan. What is their
control?

Shri Alagesan: I do not remember
that I have said so—I speak subject to
correction. I do not know from where
the hon. Member got it.

Shri V. P. Nayar: I have never been
incorrect in such matters, as the hon.
Minister very well knows. I was reading
his speech only this morning and my
memory is fresh. He said that Govern-

. ment are prepared even to go up to 100

per cent. I am not talking now of 100
per cent. Let it be for the purpose of
argument 90 per cent. Shri Alagesan will:
agree that he said 90 per cent and I also
agree to that for the time being.
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Shri A. M. Thomsas (Ernakulam):
Does the hon. Member withdraw his pre-
vious remark?

Shri V. P. Nayar: If you give 90 per
cent of the purchase money in this way
and incur a loss of Rs. 25 lakhs or
Rs. 30 lakhs, I ask what is the case for
continuing this sort of help when you
talk of a socialist pattern of society. We
know it for certain that the shipping in-
dustry has not discharged its functions
properly.

Shri Alagesan: May I interrupt him
for a moment? The Deputy Leader of
his party wanted that in addition to
these loans, subsidy should be given to
private shipping companies, and it was
in that context that I said something. I
do not have the text of my speech before
me now.

Shri V. P. Nayar: I have read the
speech of Comrade Mukerjee also and I
know where Shri Alagesan had misun-
derstood it. Now I ask a plain question:
When we are prepared to loan 80 or 90
per cent of the purchase money of the
ships which the private capitalists in
India are to spend on the ships, why
should we not give the same money and
make an investment out of it? I do not
say for a moment that immediately you
have to nationalise it, but when Govern-
ment is losing about Rs. 20 to Rs. 30
lakhs on ships which are supplied, and
when Government is giving 90 per cent
of the purchase money that is required
in order to subsidise an industry which
we know for certain has not discharged
its functions as some other industries in
the private sector have done, why is it
that, considering the very vital signifi-
cance of the shipping industry in India,
Government feels reluctant to make this
advance as an investment? There may
be better terms of amortization; fifteen
years may be quite good; but why not
have it as a direct investment for a
company? For years various Committees
have pointed out the inadequacy of our
shipping and we know also that over-
night we cannot increase the tonnage by
millions of tons. It is absolutely impos-
gible. Do we have any doubts about it?
‘The shipping interests always talk of the
incidence of labour having increased the
cost considerably and say that the cost
is getting heavier and heavier. Has the
Government made any enquiry to esta-
blish the exact incidence of labour
cost on the charge levied per ton of car-
go handled by shippers? Do we have any

indicate whether the real
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wages of the labour involved in the ship-
ping industry have increased? Do we
have any indication from official sources
of figures to show how much of this is
due to the system of stevedoring which
we still have? A comprehensive enquiry
as I said in the case of the road trans-
port industry is also inevitable in the
present context. I submit that when
Government makes over another loan or
advances even a rupee to the shipping
industry, it must not be advanced as
loan on favourable conditions of interest
and amortization, but it should necessari-
ly be given only as an investment. If
that is done, we can at least hope that
after a few years, the shipping industry
will come in the way we want it to
come. I know of the difficulties and that
it is not possible to build shipyards here
and there and increase the tonnage by
millions of tons. It is a long process and
India has to go a long way for this. But
even today when the hon. Minister gets
up and says that we are not prepared to
erase the private industry, we must look
at facts. Is there a case for the private
industry which justifies this sort of con-
tinuance of loans on very advantageous
terms when the industry has completely
failed to fulfil its very important role? It
is not a case like the textile industry or
the jute industry or anything like that.
The reason is not far to seek; it is be-
cause there are some disadvantages. Let
us consider the question of the overseas
shipping. It is good that we say that
Government is trying to get Indian ship-
pers into the conference line and all that.
I remember—I speak subject to correc-
tion—that a few weeks or months back
the foreign shipping interests tried to en-
hance the shipping rates, and it was Shri
T. T. Krishnamachari, of all persons,
who said that if it is done, governmental
action will be taken. I am glad I got at
least one opportunity to give my bou-
quets to him, but I understand later. . ..

Shri Raghunath Singh: Not half-heart-
ed, but full-hearted.

" Mr. Deputy-Speaker: Anyhow it is a
bouquet. '

Shri V. P. Nayar: I do not give half-
hearted bouquets at all. When Shri T. T.
Krishnamachari came out with his an-
nouncement, the foreign shipping mono-
polies were forced to confine themselves
to their old rates, but they took the
advantage ‘by the backdoor, resorting
to a system of what is called ‘surcharge’.
I have not been able to work out the
implications in rupees, annas and pies of
the surcharge, but I find it is there.
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Then there is the question of unload-
ing en route. Supposing a steamer gets
a cargo of 3,000 tons booked for Aden.
Even today it can be unloaded at Aden,
and from Aden the same space cannot
be filled. I want to know what the Gov-
ernment has done as a government to
see that this sort of thing does not hap-
pen with our overseas shipping. It is
difficult to get a shipload in full from a
port in India, say, Bombay or Calcutta,
up to London. On one or other of the
wayside ports they have necessarily to
unload and reload from there. If that is
not allowed, then it is one of the reasons
for keeping down our activities in the
matter of overseas shipping. We know
also that the Government has done preci-
ous little although they say it is beyond
them.

An Hon. Member: That is what they
always say.

Shri V. P. Nayar: Shri Alagesan stated
last time that they sounded certain inte-
rests in India to get into a joint venture
but that he was not encouraged. That is
precisely the reason why we should not
hereafter advance loans either for over-
'seas shipping or for the coastal trade,
‘because even when the Minister or the
Ministry sounds a joint participation, the
shippers know that they can make hay
‘while the sun shines.

We know that in India water trans-
;port is costlier, as Shri Lal Bahadur
Shastri knows it. A ton of coal brought
to the Cochin Port by water course will
be costing very much more than if
brought by railways from the Bengal-
Bihar collieries to the Cochin Port. I un-
-derstand that the difference will be over
Rs. 15 a ton. Why is it that when in all
other countries water transport is very
much cheaper than any other form of
‘transport, in our own country India,
water trm‘:})ort should necessarily be
like this? We know for one thing that
the vessels which have to come round
‘Ceylone. I do not know how the Sethu-
samudram Project is progressing or how
it stands now.

" In ‘ri;gard [to one more point—‘gcnd I
ave done—I want to speak speci
about the attitude of the Govemment‘qnz

‘roads which are very essential for the
-defence of our country. As you know, in
the Bengal border there are some roads.
Even there the Minister can get up and
+say that it is a matter for the Defence
Ministry, but there are certain roads, for
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example, from Swarupnagar to Hakim-
pur and from Swarupnagar to Koijhuri.
These are the roads which the Transport
Ministry has to take up. It is not for
the West Bengal Government to take up
such a road because it is very important
for the defence and security of the coun-
try.

I come to bridges. A bridge has to be
constructed at a place called Aroor Muk-
kum. I often pass that way and I have
been seeing the development. The water
is 40-50° deep there and the foundation
stone for the construction of the bridge
at that place was laid by the Chief Mi-
nister about two or three years back.
Even now the foundation stone is there
but there is no bridge. No attempt has
been made to construct the bridge.

The President also laid a foundation
stone very recently in another place call-
ed Alwaye but here too nothing has been
done further. The Transport Ministry
should at least attempt to take up the
work on hand. People had some hope
that the bridges would be constructed
but they now feel that it has atmost be-
come a farce. A lot of goods had to
be carried across that water to reach Co-
chin which is a growing and important
port. After two years of the laying of
the foundation, not even the articles re-
quired for a preliminary survey to com-
struct the bridge have been procured and
I do not know how we could hope for
a bridge there in the next Plan. Because
you are very anxious I am not inclined
to continue.

Shri T. N. Singh (Banaras Distt.—
East) : I have been watching ever since
this debate on the Budget and on vari-
ous Demands started and each corner
of the House has been going on pressing
for more and more expenditure as each
Ministry’s Demands came up. Probably,
1 feel, the same demands to which we
have listened today, will be made when
the Demands for the Education, the
Health, etc. Ministries come up. And
they will turn round and say: Parlia-
ment is the authority; give us more
money and we will spend. I feel that in
the national context and also in the con-
text of so many things that are happen-
ing these days, it is very necessary that
we should take a balanced view of the
situation. It is no use; so many things
are important for this country of nearly
four hundred millions with abject pover-
<y, squalor, neglect and all these things.

Shet V. P. Nayar: Despair, misery,
what not.
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Shri T. N. Singh: What not—and the
legacy of so many thousands of years of
slavery. )

An Hon. Member: Thousands?

Shri T. N. Singh: Yes. What will hap-
pen if we start running after everything
that attracts us like children who say:
‘let us have it.’? Where will we be?
Should we keep a balance or not? When
we discuss the Demands on various Mi-
nistries I would very strongly urge on
this House that they should not press
for more and more expenditure. Our re-
sources are very limited; our problems
are unlimited. We have to be very care-
ful and cautious in husbanding our re-
sources to the utmost.

With this preliminary observation I
shall now examine the Demands of the
Ministry of Transport. It is all right for
people to say that Indian shipping is
very important and it should be encour-
aged at all costs and millions and mil-
livns should be invested, or the private
industry should be subsidised and so on.
Some want to nationalise it. All kinds
of suggestions may be made. We should
not be carried away by such slogans.
Let us see what we can do. What are
our limitations and how for can we go?
To start with, I personally feel that it is
high time that we understood as to how
far we could subsidise the private indus-
try. Indian shipping has got a good deal
of help—propably, in the opinion of
some, much more than what it should
have got. We have got to be careful
about it. We are not clear about cer-
tain of these things in our minds nor do
I think that the House has given a gui-
dance. Neither the Estimates Committee
nor the Public Accounts Committee have
given us any guidance as to how far it
should be nationalised and where the
line should be drawn in the structure of
the various enterprises. Some say that it
should be mixed or semi-Government
while some others say that it should be
totally Government. All these are yet to
be considered. I regret that very few
people give thought to this problem and
yet we go on suggesting spending this
much and that much. We have to see
that there exists a proper administrative
set-up, well-thought-out rules and regula-
tions as to the manner in which this shall
be done. If it is a mixed organisation or
semi-Government organisation what will
be the position? Will it be a statutory cor-,
poration or some other kind of manage-
ment? All these things should be thought
of before we embark on all kinds of
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suggestions in this House especially be-
cause it happens to attract our attention
when this Demand is considered. I
would, therefore, through you, Sir, warn
them to be very careful when they talk
of subsidising the private industry, this
and that. If it can be called hesitation,
1 welcome it. Things cannot be done as
everyone of us wants and the Ministry
cannot rush things in this manner. I con-
gratulate the Minister on this point and
I entirely disagree with the views of
those who want to rush things and get
all kinds of assistance to each and every
private industry which is running ship-
ping today. I have been in the know of
these things for some months now and
1 think that it is a wrong tendency
which must be checked.

I heard with great attention the speech
of an hon. Member about the develop-
ment of waterways. Look at the invest-
ment required and the enormity and
scope of the problem. It is a huge coun-
try and there are thousands of rivers—
some of them partly navigable and others
not at all navigable. Let us make the in-
land waters navigable—he said so. Is that
the way to proceed about it? We cannot
do it like that. I am sure in this unfortu-
nate country of ours, if it so happens
and the Minister starts having waterways.
and developing them, it will so happen
that the big rivers like Jumna and Ganga
will come in first and each one will then
think that his province has been neglect-
ed. All charges and counter-charges will
be levelled on the floor of this very
House. So, all these have to be thought
out very carefully.

1 regret very much a suggestion that
has come from one of our Committees
which I have held in the highest esteenx
and regard the Estimates Committee. I
personally think that it should be none of
the business of our Committees to sug-
gest additions to Ministries. Have an-
other Ministry or two—such are the
suggestions. Where shall we end? I do
not like this kind of thing—I may say
very frankly. As a matter of fact, I feel
that the Ministry of Railways and Trans-
port—especially the Transport Minis-
try mostly does some co-ordination job.
Three-fourths of the work with which
this Ministry is associated is beingl done
in the States—I mean, the building of
roads. They are all State subjects. Why
should we go on multiplying our Minis-
tries for something that the States are
doing. .I am very much opposed to inter-
ference with the initiative of the States,
This is almost a matter of principle with
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me because we should decentralise our
work as much as possible. That is the

way to achieve some results in this coun--

try. What is the use of our saying that
we have nd faith in this or that State?
Everyone will have grievances. We are
accustomed to airing our grievances
against anybody and everybody and on
that basis go on changing the adminis-
trative set-up. In that way one can sug-
gest the setting up of a dozen Ministries.
As a matter of fact, one can ask for all
kinds of Ministries, one can think of in-
cluding a Ministry for entertainment. So
I would very strongly deprecate any idea
of multiplying our Ministries without
due and valid reason, and for Transport
to be made into a separate Ministry, un-
less we want a few more Ministers, I do
not see any reason........

An Hon. Member: That is the reason.

to go for it.

What is wrong now? Let us take a
rational view of our inland waterways. I
say it is beyond our resources to take up
the various rivers and make them all na-
vigable for 500 or 600 miles. If the
Ministry has decided to encourage flat-
bottomed vessels for transport purposes
what is wrong with it except that some
more money is going to be spent on it?
I think that is the only sensible way to
tackle this problem within our limited
resources. I for one, probably, has earn-
ed a bad name of being very stingy or
opposing expenses. I want to scrutinise
everything. I am very strict personally.
Therefore, I do not want money to be
spent on a large scale, when our resour-
ces are very limited, on all kinds of
things which are desirable. They may be
good things but there is a time to spend.
We cannot do it at present. We have got
so many things to be done under the
Five Year Plan in view of the things
that are happening those days. Therefore
I would very strongly urge, let us go
slow in all these things.

Having done with shipping and water-
ways, I would now like to deal with the
subject of road transport. I feel that
road transport these days is a costly
affair. We, the consumers or the people
of this country, are paying the manufac-
turers about 80 per cent more price for
each vehicle that is brought here. It is
a ‘“?h‘y protected industry. Who is pa{-
ing for it? It is the user who is paying. It
18 an accepted axiom for investments
that in days when machinery and plants
cost high it is not always desirable to
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launch on big capital programmes. It is
in days of low prices that big capital pro-
jects should be generally launched upon.
Now, I will tell you about the history of
this subject in Germany. In the years
1932, 1933 and 1934—those were the
days of low prices—they launched on
heavy capital expenditure. That was a
wise thing to do. But, here, apart from
the heavy prices that are ruling in this
country, because of the protection we are
giving to the motor vehicle industry, we
are paying through our nose very heavy
prices and, mind you, depreciation on a
motor vehicle is very high. The highest
depreciation rate is applicable to motor
vehicles. In 3,4 or 5 years they must be
renewed or replaced. That is the posi-
tion. Therefore, in that regard, as one
who wants public money to be spent
after due care and scrutiny, I would very
strongly urge, let us think twice before
launching on a very large-scale pro-
gramme of road transport.

Then there is another thing. People

"are saying that nationalisation of trans-

port is going on all right in so many
States. But, even with these high prices
the motor operators in Punjab—all cre-
dit to them—are able to compete suc-
cessfully with the Railways. Here the
private motor-car-walas want all kinds
of help and assistance from the Gov-
emment. What for? So that inefficient
transport service may be pushed up with
public money. That should not be done.

As a matter of fact, I quite agree that
we should explore the possibility of
manufacturing diesel engines on a larger
scale in India. I think it has now become
possible. I endorse Shri V. P. Nayar’s
remarks that we should try to manufac-
ture these. I do not know how far that
comes within the purview of our Trans-
port Ministry. But, if the Government
will try to manufacture diesel engines,
probably, we can manufacture them and
also at competitive rates, That is my
view and it should be possible. Petrol
engines will be very difficult to be manu-
factured in the present context of things,
but with diesel engines I have hopes.
Probably we may manufacture them in
larger numbers and then it is worthwhile
expanding our capacity to manufacture
more and more diesel engines. So far as
road transport is concerned that is what
I would strongly urge.

Then there is a small point about the
roads themselves. I say if we can con-
centrate more on feeder roads. that
would be a good thing. The States have
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[Shri T. N. Singh]

very poor finances. With regard to na-
tional highways we are trying to finance
them as far as possible and it does not
seem possible now to help them. But, if
you want the cultivator to get good
prices for his products it is no use
having these big roads. They cannot
help beyond a certain limit that cate-
gory of people who are getting very
poor prices for their products. If they
had feeder roads—which item is essen-
tially a responsibility of the State Gov-
ernments—:it would help them in getting
good prices for their products. So, hav-
ing smooth roads, first class national
highways and that kind of thing can be
thought of when the nation becomes
prosperous. Now let us carry on with
what we have.

Shri B. D. Pande (Almora Distt.
North-East) : Not even pucca roads?

Shri T. N. Singh: Of course, up to
Garhwal.

In winding up, I would only urge let
us be very conscious of our limitations;
try to do whatever we can with our
limited resources and not launch on
ambitious programmes which we can-
not manage. Then only I think we can
proceed properly.
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Demand WNo. of
No. Cut Motions
95 305, 306, 307, 390, 779,
780, 781, 782, 783, 784,
785, 786, 787, 788.
9 789, 790, 791, 793, 794.
97 795, 796.
99 797, 798.
100 799, 800.
141 802, 803.
142 804.

Scope for developing Tourist Traffic. in
the Chilka-Gopalpur Area

Shri U. C. Patnaik: I beg to move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”

Need for Naval Co-operdtion in build-
ing Ships for Coastal Trade

Shri U. C. Patnaik: I beg to move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”

Provision for Easy Conversion of Mer-
chant Vessels for Naval Use in Emer-
gencies

Shri U. C. Patnaik : I beg to move :
“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”
Necessity for Co-ordinating the Three

Defence Services for Defence Needs of
Harbours, Ports and Lighthouses

Shri U. C. Patnaik : I beg to move :

«  “That the demand under the head
‘Ministry of Transport' be reduced
by Rs. 100.”
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National Highways and Bridges .in
Karnataka

Shri Sivamurthi Swami: I beg to move:

“That the demand under the head
‘Mm:stry of Transport’ be reduced _
by Rs. 100.”

Policy in regard to the Shipping Freight
on Coastal and Foreign Shipping
Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”

Inad te Exp ion of Mer
Marine

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ministry of Transport‘ be reduced
by Rs. 100.”

Palicy regarding Tourist Traffic
Shri V. P. Nayar: I beg to move:

“That the demand under the head
. ‘Ministry of Transport’ be reduced
by Rs. 100.”

Lack of Regular Shipping Service from
Calicut to Laccadives and Maldives.

Shri V. P. Nayar: I beg to move:

“That the demand under the head
Ml;t{l:try df Transport' be reduced
by

Delay in Bringing Forward Necessary
Legislation in the Matter of Motor Vehi-
cles

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ministry of Tra.nsport’ be reduced
by Rs. 100.”

Policy of Developing Minor Ports
Shri V. P. Nayar: I beg to move:
“That the demand under the head
® ‘Ministry of Transport’ be reduced
by Rs. 100.”

Failure to Make Arrangement for a
Ship Building Base at Cochin Port
Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”
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Failure to Construct near Kurnool a
Road Bridge over Tungabhadra River

Shri Gadilingana Gowd: I beg to
move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”

Policy in the Matter of Coastal and
Foreign Shipping

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ministry of Transport’ be reduced
by Rs. 100.”

Construction of Bhatkal Port on the

West Coast

Shri Sivamurthi Swami: I beg to move:

“That the demand under the head
‘Ports and Pilotage’ be reduced by
Rs. 100.”

Delay in starting a Rating Training Es-
tablishment on the West Coast

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ports and Pilotage’ be reduced
by Rs. 100.”

-

Labour Policy in Regard to the Employ-
ment of Labour in Ports

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Ports and Pilotage’ be reduced by
Rs. 100.”

Attitude in Regard to the Labour in
Cochin Port

Shri V. P. Nayar: I beg to move:
“That the demand under the head

‘{‘ons o(:;nd Pilotage’ be reduced by
. 100.”

Construction of Major Port Near Mal-
pay and Karwar

Shri Sivamurthi Swami: I beg to move:

“That the demand under the head
‘:’orts Osnd Pilotage’ be reduced by
. 100.”
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Inadequacy of proper arrangements Policy in regard to Capital Outlay in
for warning ships against bad weather road building
Shri V. P. Nayar: I beg to move: Sln'i V. P. Nayar: I beg to move:
“That the demand under the head “That the demand under the head

‘Lighthouses and Lightships’ be re-
duced by Rs. 100.”

Lack of proper Communication in the
Costal regions to help Sea-Going Craft

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Lighthouses and Lightships’ be re-
duced by Rs. 100.”

Need for Construction of Bridges over
all Major River Connecting Highways

Shri Sivamurthi Swami: I beg to move:

“That the demand under the head
‘Communications (including Nation-
al Highways)’ be reduced by
Rs. 100.”

Delay in constructing the bridge at
Aroor Mukkam and Alwaye in Travan-
core-Cochin

Shri V. P. Nuyar: I beg to move:

“That the demand under the head
‘Communications (including Nation-
al Highways)’ be reduced by
Rs. 100.”

Labour employed in the Delhi Road
Transport Authority

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Miscelaneous  Departments and
Expenditure under the Ministry of
Transport’ be reduced by Rs. 100.”

Working of the Delhi Road Transport
Authority

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Miscellaneous Departments and
Expenditure under the Ministry of
Transport’ be reduced by Rs. 100.”

Inadequacy of outlay on roads in Tra-

vancore-Cochin State having regard to

the special unemployment position in
the State

Shri V. P. Nayar: 1 beg to move:

“That the demand under the head
‘Capital Outlay on R ! -
o by Relayon oads' be reduc

3—30L.S.

‘Capital Outlay on Roads’ be reduc-
ed by Rs. 100.”

Policy regarding expenditure under
Other Capital Outlay on the Ministry of
Transport

Shri V. P. Nayar: I beg to move:

“That the demand under the head
‘Other Capital Outlay of the Minis-
try of Transport’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker: All these cut
motions are now before the House. It is
now time for me to call upon the hon.
Minister. But if Mr. Patnaik can give
his points in five minutes I shall allow
him—though for that also 1 have to
snatch from the Minister’s time.

Shri U. C. Patnaik (Ghumsur): We are
at present faced with a very important
problem, and that is whether to curtail
our planning expenditure, the expendi-
ture of the different Ministries, in order
to meet any contingency in the interna-
tional sphere. From that point of view
I beg to point out that in all the other
countries there is no such air-tight or
water-tight compartmental system in the
different Ministries as we have got here
in India as the heritage of British
bureaucracy. In other countries there is
a co-ordination of the different depart-
ments. As the time given to me is very
short 1 shall point out in a few sentences
how the Transport Ministry is not to be
viewed merely as a Ministry in charge of
water transport, sea transport, road trans-
port and tourist traffic, but it is also an
auxiliary to the other departments whose
expenditure has got to be increased. And
to some extent the Ministry of Transport
will have to see that we strengthen our
national defences through this transport
organisation, which is being done in
other countries.

1 would point out that in every other
country the merchant navy, which was
formerly called the Mercantile Marine
is considered to be the second line of
naval defence. In the U.K., practically
the entire naval defence organisation has
geen built up on the mercantile marine,

uilt even earlier by mediaeval Buccane-
ers, Pirates and others. “You know, Sir,
that the first aircraft carrier built by the
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UXK.—the Angus—in 1914-17 was a
merchant vessel, which was converted for
naval purposes. In other countries also,
the situation is the same. In the U.S.A,,
for instance, in 1936, the foundations of
a revitalised mercantile marine were laid
and the Merchant Marine Act of 1936
was passed to promote American com-
merce and provide for national defence.
Its purpose was not only development of
commerce; it was also meant to serve
as a naval auxiliary in times of war or
national emergency. It was to be operat-
ed under the U.S. Flag, and composed
of the best, safest and most suitable
types of vesseis which could be used for
coastal shipping, and at the same time
convertible by providing for gun enplace-
ments and other gadgets for naval pur-
poses to be commandeered for war. The
seamen trained in the merchant vessels
too, may be utilised as naval volunteers
and auxiliaries. In the U.S.S.R., in the
first Five Year Plan, merchant ship-
building was taken up on a very large
scale. In 1918, the Soviet Mercantile
Marine was founded. The total tonnage
of merchant ships which, in 1919 was
412,000 tons, rose in 1936 to 12 lakh
tons. In 1938, in one year, the U.S.S.R.,
spent 25 million roubles in purchasing
such ships. The same is the case in other
countries also. My hon. friend Shri Ragu-
nath Singh has pointed out how Germany
and Italy and other countries have been
subsidising the merchant navy for naval
urposes as naval auxiliaries. They give
oans, subsidies and other aids to the mer-
chant ships at nominal rates of interest
over long periods of time, provided the
building conforms to the specifications
and designs given by naval engineers, so
that, wherever necessary they could be
commandeered for naval purposes.

There is another very important point
on which the Ministry of Transport will
have to co-operate with the Defence
Ministry, and that is in providing defence
for ports and harbours. In every country
the Port or Harbour administration is
fully co-ordinated with the Army, Navy
and Air Force in ensuring coastal de-
fence, by making the necessary provi-
sions. Here, in our country, it is not
only a question of not co-operating, but
it is positive non-co-operating, going
against the naval interests in certain mat-
ters. I shall point out, for instance the
Cochin base where you have a civilian
base as well as a naval base. mis-
fortune is that the civilian base does not
have any naval .officers to advise them.

There is only a railway man and a cus- .

toms man to represent the Government.
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The Navy is not represented, with the re-
sult that extensive areas of very great
strategic importance, like the Willingdon
island, which is just abutting the naval
base, are being given over to private per-
sons. Similarly, the Candle island has
been given to a foreign firm by the port
trust authorities which is against our na-
tinoal interests because that island guards
the passage to the naval base. In every
port and harbour, they can easily put up
radar sets, search lights, Anti-aircrafts,
Asdics and other things which are
lying in certain Ordnance depots for
years which I can mention to the hon.
Minister if he likes, which could be
brought to the various ports and har-
bours and properly utilised. Our ports
and harbour defences should be
strengthened and such defence can easily
be provided if the Transport and De-
fence Ministries co-operate.

I should like to mention one point
about tourist traffic. The hon. Minister
himself had been to Gopalpur and Chil-
ka lake some time ago. These are places
of very great beauty and interest. To de-
velop these places for tourist traffic
would be of immense help in earning
foreign exchange for this country.

Mr. Deputy Speaker: The Hon'ble
Minister. I think he wanted only half
an hour.

Shri L. B. Shastri: I shall
2-55.

finish by

There are S branches of activity
under the Transport Ministry, dealing
with roads, rivers, sea, besides tourism
and the D. T. S. (Delhi Tr: rt Ser-
vice). Hon. Members have saxd some-

thing on each of these branches. I shall -

deal with shipping first. I might say that
we have almost achieved the target we
had fixed. It is true that the target was
6 lakh tons. It is also true that we have
to get 18 ships in order to make up the
deficiency. ‘But, orders have already
been placed. We expect to get these
ships by the middle of the next year. It
is true, it has very often been emphasis-
ed and it was said, perhaps, more than
once by Shri Matthen that the Shipping
Policy Committee suggested a tonnage
target of 2 million tons for our coun-
try and that we are very much behind
the target. We have found in practice
that we can only reach the target slow-
ly. ‘As I said just now, we expect that
our tonnage at the end of March will be
of the order of 480,000 tons. A fur-

1

ther 120,000 tons are, as I said just )
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now, in various stages of construction
in various yards both in India and
abroad. We expect that these new cons-
tructions will be ready for delivery
before the middle of 1957, so that, by
that time, we would have reached the
target of 6 lakh tons. The Second Five
Year Plan which has now been practi-
cally finalised provides for a tonnage tar-
get of 9 lakh toms. As I have said
elsewhere, not in this House, there is
none more sorry than myself for the
fact that it has not been possible to
provide for the full target of 10,45,000
tons, recommended by the study group
of the Consultative Committee of Ship-
owners. But, the House has to realise
that there is no help because the limita-
tion of finances cannot be got over. I
expect that the Indian shipping com-
panies who have already been approach-
ed by the Transport Ministry for work-
ing out their individual plans, will come
forward and utilise the provision
actually made in the Second Five Year
Plan within the first three years of the
Plan period. Upon that will depend the
possibility of securing larger funds for
additional tonnage within the Second
Plan itself. I am aware that we are
at present carrying in our ships not
more than 5 cr 6 per cent. of our over-
seas trade and that our total tonnage
does not constitute more than half a
per cent. of the total tonnage of the
world. But, I am not a pessimist like
Shri Matthen or one or two other Mem-
bers who have spoken just now. I be-
lieve in action. Even if we are slow, we
must be steady. We should pursue our
work with determination and courage.
We have to function under certain limi-
tations: funds, technical knowledge, etc.
But, within these limitations, we hope
that by the end of the Second Plan
period, not only will we be able to lift
100 per cent. of our coastal trade which
Wwe are even now doing, but also at least
50 per cent. of our adjacent trade and
15 per cent. of our overseas trade.

I might also inform the House that
one particular line of shipping in which
our country is lacking has recently
attracted attention. I refer to tanker
tonnage. This is a specialised branch of
al_uppmg which presents some special
dlﬂicdltle_s which have hitherto kept
the Indian shipping companies away
from this field. The Government of
India have, however, devoted their
attention to the development of this
branch of shipping, and I am glad to say
that a decision has now been tak-
en for India to have at least three
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tankers to begin with. We expect that
one of these tankers which would be
owned in the private sector will be regis-
tered in India before the end of March,
1956, that is before the end of this
month, and two other tankers are ex-
pected to be acquired in the public
sector by the Eastern Shipping Corpora-
tion, and these two should be in com-
mission before long.

I might also inform the House that
in furtherance of the anmouncement
made in the joint communique issued
by the Prime Ministers of India and
the Soviet Union regarding the estab-
lishment of a regular shipping service
between India and the Soviet ports, dis-
cussions are now proceeding between
the Ministry of Transport and a delega-
tion of the representatives of the Soviet
Government with a view to establish-
ing a shipping service between the two
countries immediately. The talks are
nearing conclusion and it is expected
that an agreement for the establish-
ment of the shipping service will be
signed some. time next week. The pro-
posals envisage the regular operation
between Indian ports and the Black
Sea ports of Soviet Russia of a fleet of
ten to twelve vessels comprising Indian
and Soviet vessels on a parity basis as
regards tonnage according to a pre-ar-
ranged schedule for a period of three
months settled in consultation between
the Soviet and Indian authorities. It is
expected that the service will come into
operation as soon as the agreement is
signed. The intention is to expand the
service by the addition of more vessels
to keep pace with the development of
trade between the two countries.

I might also inform the House that
talks are in progress with a trade dele-
gation from Yugoslavia for the estab-
lishment of a shipping service between
India and Yugoslavia and for the utili-
sation of the spare capacity in Yugoslav
shipyards to meet the needs of India for
additional shipping during the Second
Five Year Plan.

Shrimati Renu Chakravartty (Basir-
hat): What will be the freight charg-
es? How do they compare with the pre-
sent freight charges ?

Shri L. B. Shastri: They are being
discussed by our representatives as well

*as the representatives who have come

from Russia and Yugoslavia. I do not
want to divulge the proposals that are
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being discussed, but I can say that the
freight charges will be fairly reasonable
in so far as we are concerned.

I might say that I do not at the pre-
sent juncture want to go into the ques-
tion of nationalisation of the shipping
industry. Our objective at thé present
moment is to increase -our tonnage, and
shipping being a hazardous trade we
do want to take the help and co-opera-
tion of others also. 1 shall not enter
into the controversy, but it is a strange
contradiction that the views which the
deputy leader of the Communist Party
expressed last time in this House were
entirely different from the views ex-
pressed just now by Shri V. P. Nayar.
But, as I said, I do not want to quarrel
on that point. My purpose is to increase
our present tonnage, and we will take
the help of the private shipping com-
panies in that matter, and the Govern-
ment will also have to take initiative
whenever they find it necessary. I may
tell Shri Nayar that the Eastern Ship-
ping Corporation is going to be taken
over entirely by the Government. It is
felt by the Ministry of Transport that
Scindias who are partners in the Eastern
Shipping Corporation should be permit-
ted to withdraw from that Corporation
so that the Corporation may be cent
per cent Government-owned and Gov-
ernment-managed. Arrangements to
give effect to the decision are under our
active consideration. The budget esti-
mates for 1956-57 contain a provision
of Rs. 74 lakhs on account of the East-
ern Shipping Corporation which would
enable Government to meet their Com-
mitment of 74 per cent. in respect of
the additional capital of Rs. 100 lakhs
proposed to be issued by the Corpora-
tion in 1956-57. If before this issue
Government take over the Corporation,
then the entire further capital of Rs. 100
lakhs will have to be invested by Gov-
ernment. The additional requirements of
funds of Rs. 26 lakhs, 1 may tell the
House beforehand, will then be met
either by re-appropriation or by resort
to a Supplementary Demand.

The House is, perhaps, aware that
the proposals for the establishment of
a second shipping corporation for the
operation of shipping services to the
Persian Gulf and Red Sea have also
been formulated, and a decision is ex-

pected to be taken shortly for the es-

tablishment of ‘the second corporation.
1 have appealed to the shipping com-
panies to come forward, as I said just
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now, to utilise the loan that we have
kept at their disposal, but I would like
to say it quite clearly that in case the
response from the shipping companies
is not satisfactory, the Government is
not going to lag behind. We will enter
the field and expand the shipping indus-
try as we cannot ' afford to remain
behind in this matter. .

Shri Raghunath Singh said something
about the Defence Ministry coming to
our rescue and Shri Patnaik just now
emphasized the fact that there should
be complete co-ordination between the
Navy and the merchant shipping. Ido
not know, I shall leave it to the Gov-
ernment of India in the Defence Minis-
try to consider the suggestions made
by Shri Raghunath Singh, and I hope
they will attach due weight to them.
I might inform Shri Patnaik that there
has been complete co-operation and to
some extent co-ordination between the
Defence Ministry and the Transport
Ministry in certain matters. I might
give one example. The United King-
dom Government suggested that gun
stiffening of ships should take place so
that no time may be wasted in mounting
guns on merchant ships for their pro-
tection at the time of an emergency.
This proposal found support with the
Defence Ministry and they recom-
mended that the Transport Ministry
should also adopt the same technique.
That proposal was accepted by us, and
I might inform him and the House that
all ships that are being built ever since
at the Hindusthan Shipyard are being
manufactured accordingly. I shall not
go into the other points raised by Shri
U. C. Patnaik, because there is hardly
any time left.

1 might only briefly mention that, as
the House is aware, we have set up a
rail-sea co-ordination committee. The
main function of this committee is to
go into the question of rationalisation
and co-ordination of cargo movement.
Shri B. Das, one of its prominent mem-
bers is just now sitting in my front.
The members of this committee have
been meeting frequently to discuss these
matters. This committee is expected to
submit its report by the end of June,
1956, and we hope that as a result of
its recommendations, a greater volume
of cargo will move by coastal shipping.
The Second Five Year Plan provides for
an addition of one lakh tons of coastal
tonnage to meet this increased demand.
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Regarding ports, I would like to say
the major ports which are the
direct responsibility of the Central Gov-
ernment have, during the First Five
Year Plan undertaken development pro-
grammes estimated to cost Rs. 60 crores,
intended to rehabilitate worn-out assets
and equipments in the existing ports,
and to provide a new major port at
Kandla.

The construction of the Kandla port
is now fast nearing completion. The
bandar and the oil berths have been put
into operation, and by October, 1956,
two cargo berths are expected to be
completed. The remaining works will
be completed by March, 1957. This
port will increase our port capacity by
one million tons. In the Second Five
Year Plan, provision has been made
for providing two more berths to cater
for more traffic which is now clearly
in prospect.

The largest single item of work
undertaken in the existing major ports
is the provision of a marine oil termi-
nal (at Bombay at a cost of Rs. 10
crores), which is now completed. The
major ports have drawn up schemes esti-
mated to cost Rs. 77 crores during the
Second Five Year Plan period, for
which a provision of Rs. 40 crores by
way of Central assistance during the
Plan period is being provided.

I shall say a few words now about
the minor ports, because some Mem-
bers have referred to this matter. At
the outset, I might make it clear that
minor ports are the responsibility of
the State Governments. The First Five
Year Plan included a provision of Rs. 1
crore of Central assistance to the State
Governments for the development of
the minor ports. The Central Govern-
ment “assisted the State Governments in
the formulation of the Second Plan by
appointing an officer on special duty to
visit every port in the various States,
needing development, and to advise as
to the precise nature of the facilities
required. A sum of Rs. 5 crores has
been provided for minor ports in the
Second Plan. About half of this will
be required for individual items of work
at several ports. It is intended to utilise
the remaining Rs. 2% crores for projects
like the development of Paradwip, Tuti-
corin, Mangalore and Malpai ports.
What Is immediately feasible at Para-
dwip in the circumstances is the put-
ting up of such shore facilities as will
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be necessary, such as the pier for load-
ing and unloading of ores brought to the
ports by canals or other means of trans-
port, and loaded through lighters tak-
ing the cargo into ships anchored and
restowed. We are advised that by this
means an appreciable volume of ore
traffic can be handled. The Govern-
ment of India are accordingly deputing
their engineering officer to visit Para-
dwip in order to prepare a scheme on
these lines. ¢

I might also inform the House that
with a view to make adequate provision
for surveys of minor ports, it was re-
commended by the hydrographic sur-
vey sub-committee that a third ship was
essential for this purpose. So, we have
decided in consultation with the Ministry
of Defence to convert an existing naval
vessel into a survey vessel. For this pur-
pose, a provision of a sum of Rs. 35
lakhs has been made in the next finan-
cial year, that is 1956-57.

Now I come to river transport. Our
transport system includes about 5,500
miles of navigable waterways, of which
the important ones are the Ganga, the
Brahmaputra and their tributaries, the
Godavari and the Krishna, the Buc-
kingham canal, the Mahanadi canals in
Orissa and the backwaters and canals of
Travancore-Cochin.

Shri V. P. Nayar: Rivers.

Shri L. B. Shastri: Considerable
volume of traffic is catered by these
waterways. The economy of Assam and
the export trade in jute and tea are
greatly dependent on water transport.
The possibilities of increasing the trans-
port potential of our rivers have recent-
ly been studied.

It is very easy to say that there should
be no delay in furthering this scheme
or project, but the problem mainly is
one of designing craft suitable for eco-
nomic operation on shallow waterways.
The manufacture of this craft will take
some time. The design was made after
very careful consideration, and on the
advice of a foreign expert who was
brought to this country. I might say
that a good beginning has already been
made. A special type of craft has been
designed, and orders have been placed
for their construction. We are now set-
ting up the organisation necessary for
the operation of the craft.
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Shri Matthen: May I know when
the Minister expects to get them ?-

Shri L. B. Shastri: Let us wait and
see. Anyhow, I hope that they will try
to expedite. I cannot force them to
supply them, say, tomorrow or the day
after, or in a month or two. It is a
technical thing, and it all depends.

Shri Matthen: Within a year?

Shri L. B. Shastri: I hope so. Per-
haps earlier than that. We are taking
the other preliminary steps. We are
setting up the organisation necessary for
the operation of the craft.

Then this is to be followed by simi-
lar projects on the Brahmaputra. It is
also proposed to operate a modern die-
sel ferry service at a selected point
across the Brahmaputra. We have pro-
vided Rs. 3-4 crores in the Second Plan
for the development of river transport.
I shall not go into the details. Provision
has also been included in the Second
Plan for the improvement of the Buc-
kingham Canal and the West Coast
Canal.

Shri K. P. Tripathi (Darrang) : What
about Assam ?

Shri L. B. Shastri: There is hardly
any time now, I have to finish in five
or six minutes, and I must cover one or
two more points.

Shri T. N. Singh: Assam is safe.

Shri K. P. Tripathi: We are not safe.
We are in great difficulty. We are under
a monopoly.

Mr. Deputy-Speaker: The Minister
might continue.

Shri K. P. Tripathi: Is there any
scheme to break the monopoly ?

Mr. Deputy-Speaker: I would -ask
the Hon. Member not to interrupt the
Minister. The Minister has very little
time left at his disposal.

Shri L. B. Shastri: I wanted to say a
few words about other matters. But I
shall leave the point at this, because I
must deal with roads.

In regard to the national highways,'

1 shall merely reply to the point made
by Shri Mohanlal Saksena. He asked
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what progress has been made as com-
pared to the targets fixed by the Nag-
pur plan. The Nagpur plan envisaged
provision of 1,23,000 miles of metalled
roads, and 2,08,000 miles of earth
roads. At the commencement of the
plan, there were 97,000 miles of metal-
led roads and 1,47,000 miles of un-
metalled roads. At the end of the First
Plan, the country is expected to have
1,07,000 miles of metalled roads, and
1,67,000 miles of earth roads. Thereis
a small gap only. The Second Plan pro-
vides for doubling the rate of expansion
as compared to the First Plan. On this
basis, the country is expected to reach

the Nagpur plan target in respect of

road mileage by the end of the Second
Plan. . The Nagpur Plan target will
not, however, be reached in respect of
bridge construction. This is where the
deficiency will have to be made up in
the Third Plan.

Shri V. P. Nayar: But that Plan it-
self was inadequate, considering the pre-
sent economy.

Shri L. B. Shastri: That may be so.
Anyhow, the Hon. Member is aware
that it is not the Central Government
which executes this plan. The construc-
tion of roads is done by the State Gov-
ernments as agents of the Central Gov-

* ernment. But with the co-operation of

both the State and Central Govern-
ments, we hope to go ahead with this
plan.

Then he said something about bul-
lock-carts. 1 entirely agree with him in
that respect; I do not attach less im-
portance to the use of the bullock-carts.

An Hon. Member: What about don-
keys?

Shri L. B. Shastri: But we have done
one thing in respect of the wheels of
bullock-carts. We have given free steel
for wide tyres for a number of cartsto
each State to try and popularise the
wider tyres. At our request, the Central
Road Research Institute is performing
experiments with different designs of
self-aligning hubs. But I might tell him
that about the fitting up of rubber tyres
on these vehicles, Shri J. C. Kuma-
rappa, who is a great believer in the
bullock-cart and in the development of
village industries—I am not saying__i{‘in
any jocular or sarcastic manner—has
written to me strongly criticising our
proposals. He has said that it would be
uneconomic from the cultivator’s point
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of view, and it will mean an addition-
al burden on the cuitivator. But still
I discussed this matter at the last meet-
ing of the Transport Advisory Council.
They have decided to start a pilot
scheme, instead of taking it up as a
whole on a very extensive scale, to as-
sess the increase in the load carrying
capacity of the pneumatic tyred cart.
The State Governments have agreed to
go ahead with it. We will, help them
also financially, if required.

There has been enough talk of pro-
viding better co-ordination between rail,
road, sea and other means of transport.
Shri V. P. Nayar was not quite correct
when he said that we were not paying
suflicient attention to the manufacture
of trucks or other vehicles in our coun-
try. I shall only read three or four lines
from the report of the Study Group:

“The Council agreed that spe-
cial efforts must be made”—

the Council referred to is the Trans-
port Advisory Council—

“where necessary, in order to
increase the demand for each type
of vehicle so that production could
become economical. It was consi-
dered that absorption of about
10,000 to 12,000 trucks per annum
during the next few years, in addi-
tion to those required for the re-
placement of over-aged vehicles,
would be a reasonable target to be
aimed at”.

Personally, I think it is 3 very big
target, and if we can implement it, well
and good. But Shri V. P. Nayar knows
that we are already manufacturing die-
sel trucks on a big scale in our country.

Shri V. P. Nayar: Foreign companies.

Shri L. B. Shastri: The Minister, to
whom he paid compliments, is res-
ponsible for manufacturing that; he is
doing it.

I might merely say that I have
considered this matter of co-ordi-
nation. I have given further thought
to it and I have decided that a Central
Board should be set up under the
.chmxma.ns.hnp of the Secretary, Trans-
Eort Ministry. This Central Board will

ave separate sub-committees dealing
with subjects like inland waterways,
shipping and other means of transport.
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These sub-committees will;be function-
ing in close co-ordination with the Cen-
tral Board of Transport. The details,
naturally, will have to be worked out
very carefully.

Regarding tourism, we have made
significant advances in that direction.
Tourist traffic in India has shown an in-
crease from 21,000 in 1951 to 45,000
in 1955, an upward trend of about 20
per cent. annually is being maintained.
I would like hon. Members to see some
of the letters we have received from
the tourists. If they do so, they will
themselves compliment the work that
the tourist department is doing.

About D.T.S., I shall merely inform
Shri Radha Raman that a provision of
Rs. 70 lakhs is being made in the
budgets for 1956-57.

An Hon. Member: Why so much?

Shri L. B. Shastri: Perhaps due to
some mistake, one Hon. Member—I1
think it was Shri Anandchand—said that
I had said that the work of the D.T.S.
was rather unsatisfactory or very bad.
I can only say that he is thinking of
perhaps the first year when I spoke on
the D.T.S.—in 1952.

Shri T. N. Singh: He is thinking of
his own Bilaspur State.

Shri L. B. Shastri: Yes, his old State.
Anyhow, the position has completely
changed since 1952, and we are run-
ning the Delhi Transport Service at a
profit of about Rs. 3,60,000 or even a
little more.

Shri V. P. Nayar: But nowhere else
are the bus charges so high.

Shri L. B. Shastri: I must finish in
one minute; otherwise, I would have
replied to that.

Shri V. P. Nayar: He takes shelter
under that.

Shri L. B. Shastri: If the Deputy-
Speaker will permit me, I will answer
that also.

Mr. Dep : That point can
be discussed between the hon. Member
and the Hon. Minister.
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Shri L. B. Shastri: If he so desires.

As regards other facilities in the D.T.S.
like shelters and other matters, we are
already considering those things. I hope
the House will find that there will be
consistent and constant improvement in
the servicé which we are providing in
tlj)le hc_apita‘l city of our country, namely

i

Before I conclude, permit me to say
that the problem of labour at ports has
been somewhat exercising our minds. I
might merely say that the difficulties
and problems of labour always receive
our most sympathetic and earnest consi-
deration. Recently the piece-rate system
has been adopted. I am very glad that
the workers have agreed to accept that
system, and I hope that the output of
work in the ports will definitely improve.
I would urge upon workers to give the
experiment a fair trial. It is absolutely
essential that there should be a peace-
ful atmosphere in the ports, if not for
anything else, at least for the proper
execution of the Second Five Year Plan.

Mr. Deputy-Speaker: I shall now put
all the cut motions to the vote of the
House.

All the cut motions were negatived.

Mr. Deputy-Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1957, in respect of the following
heads of Demands entered in the
second column thereof:

Demands Nos. 95, 96, 97, 98,
99, 100, 140, 141, and 142",

The motion was adopted.

{The motions for Demands for Grants
which were adopted by the Lok Sabha
are reproduced below.—Ed.]

DEMAND No. 95—MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 44,53,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957 in res-
pect of ‘Ministry of Transport’.”

DeMAND No. 96—PoORTS AND lgn_ormn

“That a sum not exceeding
Rs. 62,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Ports and Pilotage’.”

DEMAND No. 97—LIGHTHOUSES AND
LIGHTSHIPS

“That a sum not exceeding
Rs. 98,73,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1957, in respect of
‘Lighthouses and Lightships”.”

DEMAND No. 98—CENTRAL Roap
Funp

“That a sum not exceeding
Rs. 4,99,30,000 be granted to the
President to complete the sum
necessary to defary the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Central Road Fund'.”

DeEMAND No. 99—COMMUNICATIONS
(INCLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 5,09,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Communications (includ-

s

ing National Highways)’.

DeMAND No. 100—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MINISTRY OF
TRANSPORT

“That a sum not exceeding
Rs. 40,24,000 .be granted to the
President to complete the sum
necessary to defray the charges
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ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Miscellaneous Departments
and Expenditure under the Minis-
try of Transport’.”

DEMAND No. 140—CaPITAL OUTLAY
ON PorTs
“That a sum not exceeding

Rs. 4,40,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in respect
of ‘Capital Outlay on Ports’.”

DEMAND No. 141—CaPITAL OUTLAY
oN Roabps
“That a sum not exceeding

Rs. 12,97,08,000 be granted to the
President to complete the sam
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
- 31st day of March, 1957, in respect
of ‘Capital Outlay on Roads’.”

DEMAND No. 142—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF
TRANSPORT ,

“That a sum not exceeding
Rs. 1,95,71,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Other Capital Outlay of the Minis-
try of Transport’.”

3 P.M.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

ForTY SEVENTH REPORT

Shri Nageshwar Prasad Sinha (Hazari-
bagh-East) : On behalf of the Chairman
of the Committee, I beg to move :

“That this House agrees with the
Forty-Seventh Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 21st March, 1956.”

The Report has been presented earli-
er and it has been circulated to the
Members of the House with the re-
commendations contained therein. I
hope the House will agree to it.

“That this House agrees with
the Forty-Seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to

the House on the 21Ist March,
1956.” i
The motion was adopted.

BUSINESS OF THE HOUSE

Shri Feroze Gandhi (Pratapgarh Distt.
West cum Rae Bareli District—East) ;
Since this Report has been agreed to,
may I know whether my Bill will be
taken up immediately after Shrimati
Renu Chakravartty has finished her
speech because Pandit Thakur Das
Bhargava is absent?

Mr. Deputy-Speaker: Perhaps the
hon. Member would be satisfied if he
listens to the next anpouncement.

The House will now take up Private
Members’ Bills shown in the agenda al-
ready circulated to Members. Before 1
call upon Shri S. V. Ramaswamy to
move the motion for introduction of
his Bill, I would like to inform the
House that the Proceedings of Legisla-
tures (Protection of Publication) Bill
by Shri Feroze Gandhi, which at pre-
sent stands as item No. 31 in the List
of Business, will be taken up, in con-
formity with the past practice, after
itetm No. 8, that is, after the Indian
Penal Code (Amendment) Bill by
Pandit Thakur Das Bhargava, after
which the Bills in category ‘B’ have been
put down.

ABOLITION OF ADOPTION BILL
Shri S. V. Ramaswamy (Salem) : Sir,

I beg to move for leave to introduce a
?ill to abolish the system of adoption in
ndia.

Mr. Deputy-Speaker: The question is :

“That leave be granted to intro-
duce a Bill to abolish the system
of adoption in India.”

The motion was negatived.

Shri S. V. Ramaswamy : rose—





